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INTRODUCTION 

I, the Chairman of the Estimates Committee, having been autho-
rised by the Committee to submit the Report on their behalf, pre-
.ent this twenty-third Report on action taken by Government on the 
recommendations contained in the 29th Report of the Estimates 
Committee (Third Lok Sabha) on the erstwhile Ministry of Trans-
port and Communications (Department of Communications and Civil 
Aviation)-Civil Aviation Department. 

2. The Twenty-Ninth Report of the Estimates Committee was pre-
sented to the Lok Sabha on 1Yth April, 1963. Replies indicating action 
taken on the recommendations contained in the Report were receiv-
. ed from the Ministry on different dates during 1964 and 1965. Fur-
ther information was called on different dates during 1966 and 1967. 
The last batch of further replies was received on 18th July, 1967. 

The replies received from the Government were co~idered by 
. Study Group 'F' of the Estimates Committee (1967-68) at their sit-
tings held on 12th July, 1967 and 2nd August, 1967. The dratt Re-
port was adopted by the Committee on 4th December, 1967. 

3. The Report has been divided into the following Chapters:-

1. Report. 

II. Recommendations that have been accepted by the Govern-
ment. 

III. Recommendations which the Committee do not desire to 
pursue in view of Government's reply. 

IV. Recommendations in respect of which replies of Government 
have not: been accepted by the Committee. 

V. Recommendations in respect of which ftnal replies of Gov-
ernment are still awaited. 

4. An analysis of the action taken by Government on the recom-
mendationa contained in the 29th Report (Third Lok Sabha) of the 
r.timates Committee is given in Appendix vn. It would be observ-
-ed therefrom that out of eighty recommendations made in the 28t.Ia 

vi 
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Report, seventy recommendations i.e. 87' 5 per cent have been accept-
ed by the Government. The Committee do not desire to pursue-
seven recommendations i.e. 9 per cent in view of Government's re-
ply. The reply of Government in respect of one recommendation i.e. 
1 per cent has not been accepted by the Committee. The final reply 
of Government in respect of two recommendations i.e. 2' 5 per cent 
i. atill awaited. 

NEW Dam; 
12th December, 1967. 
21ft Agroha1l0M, 1889 (SakG). 

P. VENKATASUBBAIAH. 
Chai1'mil'R, 

E.timate. Committee .. 



CHAPTER I 

. REPORT 

Report of the Staff Reorganisation Unit. 

In para 13 of their 29th Report (Third Lok Sabha) on Civil Avia· 
tion Department, which was pres'ented to Lok Sabha on the 5th 
April, 1963, the Estimates Committee had expressed the hope that 
the Government would lose no time in taking prompt action on the 
report of th'e Staff Reorganisation Unit with a view to .. ·ationalise 
'the system of work in the Civil Aviation Department and to effect 
~conomy. 

In reply, the Government have stated on 16th June, 1967 that 
the recommendations of the Staff Reorganisation Unit, which car-
ried out work-study in the Headquarters oftice of the Director-Gene-
ral of Civil Aviation in 1963 have become obsolete as between then 
and now there have been far reaching developments in the Depart-
ment of Civil Aviation and the responsibilities and activities of the 
Department have muitiplied manifold. The Staff Reorganisation 
Unit, Ministry of Finance, has, therefore, been requested to draw 
up a programme for a de novo study. 

TIre Committee are constrained to observe that the Ministry did 
not take prompt action on the recommendations of the Staff Reor-
ganisation Unit as suggested by them in para 13 of their report. If 
Gpvernment had implemented the recommendations of SRU in time, 
they would not have become obsolete by now, necessitating a fur-
ther examination of the Department. In any case, the Committee 
do not find any justification for the delay in implementing their ear-
lier recommendations. 

Independence ot agency investigating into accident.. 

2. In para 147 of the Report the Committee had found that the 
(;overrunent Inspectors of Railways who investigated accfdent~ oa 



J. 

J'ailways were not only made independent &f all zonal Railways but 
also of the Railway Board and functioned under the Ministry of 
Transport and Communications. The Committee consid'ered that 
the wholesome principle that the agency investigating mto accidents 
should be independent of the organisation should be followed in the 
cas'e of Civil Aviation. They recomm,ended that the Accident In-
vestigation Section might be taken out of the purview of the Direc-
tor-General of Civil Aviation and placed directly under the Ministry 
of Transport and Communications or under any other Ministry con--
aidered suitable. 

In reply the Government have stated that the recommendation 
has been carefully considered by the Government. In view of the 
fact that almost all fatal accidents to passenger aircraft are enquir-
ed into by Courts of Inquiry assisted by assessors possessing techni-' 
cal knowledge and experience, the Government of India are of the 
Yiew that no useful purpose will be served by tr,ansferring the Acci-
dents Investigation Section from the Civil Aviatiol'l Directorate. The 
other points which have been taken into consideration by the Minis-, 
try are:-

(i) Th'e Accidents Investigation Branch has to keep abreast 
of the technical developments and it would be difficult to' 
ensure this objective if it were to be divorced from the 
Civil Aviation Department. 

(ii) A very large number of accidents which are nl)n-fa'tal 
but which result in serioqs damage to aircraft are at pre-
sent being investigated by Aircraft Inspectors at the-
various out-stations. These accidents will continue to be 
so Investigated even after the transfer of Accidents In-
vestigation Branch of the Ministry. 

(iii) omcers to flll up the posts in the Accidents InvestigatiOn 
Branch atter its separation will have to be recruited from 
'the Civil Aviation Department both against short-tenn' 
and long-tenn vacancies as it w111 be dIfficult to secure-
suitable penionnel of requisite calibre from other sources. 

The Committee are not satisfied with the repty of the Govern-
ment. They reiterate their earlier recommendation that the whoJe-
lOme principle that the ageney investigating into accidents should 
~ independent of the organisation 'Should be followed in the case 
of Civil Aviation. 
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Co-ordinating authority at large aerodromes and 1.A.F. to under· • take air land search and rescue operations. 

, 3. The Committee find that there have been abnormal delays in 
eorning to a final decision in the case of Recommendations No.2 
and 75 (included in Chapter V). Although more than four years 
have elapsed the matters are still under consideration. The Com-
mittee deprecate such un-conscionable delays and urge that both 
these matters should be finalised immediately. 



CHAPTER n 
RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 

GOVERNMENT 

Recommendation (Serial No.1) Para No. 9 

The Committee recommend that the proposal to open a Bub-re
gional office at Gauhati may be examined expeditiously by Govern
ment in aU its aspects so that civil aviation in the strategic area may 
render efficient service to cope with the increasing flOW of air traffic. 

REPLY OF GoVERNMENT 
A scheme to open a sub-regional office at Gauhati is under active 

consideration of Government. 
[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB (1) I 

63, dated the 21st January, 1964.] 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

Latest position in the matter may please be intimated. 

[Lok Sabha Sectt. O.M. No. 5 (22)-EC/63. dated the 13th October, 
1964.} . 

FuRTHER REPLY RECEIVED FROM GOVERNMENT 

Th'e proposal is under consideration of the Government of India 
in the Ministry of Finance. 
[Ministry of Civil Aviation O.M. No.-14-VB (1) /63. dated the 30th 

lanuary, 1965.) 

FuRTHER INFORMATION CALLED FOR BY THE COMMITTEE 

The decision of the Government in the matter may please be 
intimated. 
[Lak Sabha Sectt. letter No. 5 (22) / ECII/63. dated the 25th July, 

1966.] 

FURTHER REPLY REcEIVED FROM GOVERNMENT 

It has since been decided to establish a Flight Information Cen-
tre at Gauhati. The question of division of responsibility between 
the Flight Information Centre. Gauhati and Aircraft Movement 
Control Centre. Shillong is now being considered by the 

. D.G.C.A. in consultation with Air Headquarters. 
[Ministry of Transport & Aviation (Department Of Aviation) O.M. 

No. 14-VB (1) /63. dated the 31st August, 1966.] 
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Recommendation (Serial No.3) Para No. 11 
The Com.mittee 'Urge that early decision maybe take" on the 

p1'oposals for delegation of enhanced administrative powers to the 
Director General of Civil Aviation . 

.,. REPLY OF GoVERNMENT 

Government have sinC'e taken decisions on all the proposals in 
question. . 
[MiniBtry of Transport (Civil Aviation Wing) O.M. No. 14-VB(1)/ 

53, dated the 21st January, 1964.] 

~ommendation (SerW No.5) Para No. 14 
The Committee see no reason why the wholesome recommenda

tions made in the Report of the Deputy Secretary (O&M Officer 
Of the Ministry) that the various Directorates of Civil Aviation De
partment should examine all returns received in the Sections with a 
1o'iew to effect economy in effort and paper by reducing the number 
of returns, their periodicity and simplifying some others has not 
been given effect to. They expect that in a matter B'UCh as this the 
Head of the Department should on his own review periodically the 
returns so as to eliminate those which are unnecessary. The Com
mittee would urge the Government to take an early decision in the 
fn4tter. 

REPLY OF GoVERNMENT 

The Civil Aviation Department had carried out the review of the 
statistical returns, as recommended by the Deputy Secretary (O&M 
Officer of the Ministry) and had come to the conclusion that there 
was not much scope for the reduction of the returns. Further re;' 
views were postponed till the time the Special Reorganisation Unit 
had work studied the Department fully and submitted its 
report. Now that Special Reorganisation Unit have sub-
mitted its preliminary report to the Director General of Civil Avia-
tion, the comments of the Civil Aviation Department on the report 
of . the various Directorates are in the process qf finalisation after 
discussion with the S.R.U. . 
[Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st Janu

ary. 1964.] 
FuRTHER INFORMATION CALLED FOR BY THE COMMr'l"l'EE 

The decision taken by Gov~nment on the recommendation made 
in the Report crf the Deputy Secretary (04cM Officer of the Minis~ 
try) that th. various directorates of Civil Aviation Department 
ahouZd examine all returns received in the Sections with a vierv to 
effect economy in effort and paper ,by reducing the number of re· 



turns, their periodicity a.nd simplifying some others may please be' 
intimated. 

FuRTHER REPLY RECEIVED FROM GOVERNMENT 

8hri H. C. Sharma's report had su~ested reduction and simplifi-
cation of various returns received in the office of the Director Gene-
ral of Civil Aviation, and those submitted by his office to Govern-
ment. The ppsition in this connection was examined by the Dire('-
tor General of Civil Aviation and a proposal covering 31 returns 
[statement encloS'ed (Appendix I)] was submitted to Government. 
Government have reviewed these returns and decided as follows:-

(i) Discontinuance of 7 returns (8, 17, 18, 20, 21, 22 and 25). 

(it) Reduction of frequency in respect of 12 returns (1, 2, a. 
4, 5, 10, 11, 12., 13, 24, 26 and 30). -"' •• 

(iii) Nine returns (t1, 7, 9, 14, 16, 23, 27. 28 and 31) to be 
continued to be submitted as hereiofore. 

(iv) Returns Number (15, 19, 29). 

While returns No. 19 and 29 are not required to he submit-
mittecl: to Government, the return No. 15 is sent to 
Gove~nment by the Director General of Civil Avia-
tion as and when called for. 

2. In so far as the various returns being received from the 
subordinate offices by the office of the Director Gene-· 
ral of Civil Aviation are concerned, statistics have 
been collected anq the matter is being examined by 
the Director General of Civil Aviation. ' 

[Ministry of Civil Aviation, O.M. No. 14-VB (1) /63, dated the :31st 
August, 1965.] 

Recommendation (Serial No.6) Para No. 19 

The Comm.ittee suggest tha.t the Air Corporations shouLd stream
line the pTocedure of issuing "no objection" cel'tifi,cate to private 
operators. Government may also p-tescribe the maximu.m perio~ 

within which the COTporations should issue or Tefme "no objectiOn" 
eertifi.cate. 

REPLy OF GoVERNMENT 

Accepted. The Air Corporations have been addressed suitabl~ 
in the matter. 
[1t:finistry of Transport O.l~f. No. 14-VB (1) /63, dated the 21st -!anu

ary. 1964.] 



7. 
BecOJBB1eDdatioD (Serial No.7) Para No. Z1 

The Committee feel that as permits for operation of non-scheci"r. 
cd services are issued by the Director General, Civil Aviation, Ie 
.hould be poss~ble for him to make sure that the non-scheduled ope;.. 
1'ators play the suppLementary rote oj meeting the demand of airl 
transport which could not be met by Air Corporations. 'fhis is an 
the more necessary as the latest amendment of 1962 to Section 18 of 
the Air Corporations Act, 1953 provides that non-scheduled operator. 
may "operate, with the previous permission of the Central Govern
ment for 81Lch period and subject to BUch terms and conditions a. 
the Government may determine, any scheduled air tramport service 
as aforesaid which is not provided by either of the Corporations or 
their associates". 

REPLY OF GOVERNMENT 

Noted. Necessary rules to regulate the operation of Scheduled 
air transort services by private operators have been drafted and 
will be promulgated in due course. 

{Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st Januar1/, 
1964]. 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

Please specify the date when the rules to regulate the operation 
<of scheduled air transport services by private operators were put in 
force. A copy of 81Lch rules may also please be furnished. 
fLak Sabha Sectt. O.M. No. 5 (22) -EC /63, dated the 13th October, 

1964.] 

FURTHER REPLY RECEIVED FROM GOVERNM~T 

The rules drafted to regulate the operation of scheduled air 
transport services by private operators are still under examination 
but are expected to be published for eliciting public opinion by the 
15th Dec~b'er, 1964. 
{Ministry of Civil Aviation O.M. No. 14-VB (1) /63, dated the 8th 

December, 1964.] 

FURTHER INFORMATION CALLED FOR BY THE COMMIT'l'EE 

Please state the present position abOUt steps taken to ensure that 
the non-scheduled operators play thesupplementa.ry role of meetin, 
t~ demand of air transp01'"t which could not be met by the Corpora-
tions. . 

fLok Sabha Secretariat's letter No. 5 (22) ECll/63, dated the lOt", 
MarCh, 1967]. 
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FURTHER REPLY RECEIVED FROM GOVERNMENT 

The rules to regulate the operation of air transport services by 
private operators has been notified in the Gazette dated the 31st 
July, 1965. A copy of the rules is enclosed. (Appendix II). 

[Ministry of Tourism and Civil Aviation Office Memorandum No. 14-
VB (1) 163, dated the 10th May, 1967]. 

Recommendation (Serial No.8) Para No. 22 

The Committee recommend that while framing early rules to give
effect to Section 18(e) of the Air Corporations Act, the Government 
may ensure that in the interests of planned and regulated develop
ment of air transport the private non-scheduled operators are not 
allowed to cut into the services operated by the Corporations. 

REPLY OF GoVERNMENT 

[Ministry of Transport O.M. No. 14-VB (1) 163, dated the 21st Jan~ 
ary, 1964]. 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

It may please be stated whether the rules to give effect to Section 
18(e) of the Air Corporations Act have since been framed and wh~ 
ther it has been ensured that the private non-scheduled operators are 
not allowe9 to cut into the services operated by the Corpora-
tions. A copy of such rules may also please be furnished if since-
promulgated. 

[Lok Sabha Secretariat O.M. No. 5(22)ECI63, dated the 13th Octo
ber, 1964]. 

FURTHER REPLY RECEIVED FROM GOVERNMENT 

The recommendation of the Committee has already been noted. 

The rules to regulate the operation of air transport services by 
private operators have been notified in the Gazette dated the 31st 
July, 1965. A copy of the rules is enclosed. (Appendix II). 

[Ministry of Civil Aviation O.M. No. 14-VB (1) 163, dated the 31st 
August, 1965]. 

Recommendation (Serial No, 9) Para No. 24 

In view of the possibilities of earning foreign exchange the Com
mittee hope that the Government will encourage the Corporation.! 
and Indian operators to cater as much as possible for chartered air
craft to and within the cQUntry. 
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REPLY OF GoVERNMENT 

Accepted. Every encouragement/assistance is already being: 
given to the two Corporations and other Indian operators to partici-
pate increasingly in th'e uplift of foreign tourist .traffic. 
[Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st January, 

1964]. 
Recommendation (Serial No. 10) Para No. 29 

The Committee note that works in respect of new aerodromes in 
Tripura (Second Plan Provision Rs. 7 lakhs) could not be proceeded 
with becatL8e of non-availability of bricks which in turn was stated 
to be due to shortage of coal for brick-kilns. 

The Committee consider that the reason advanced for failure to 
execute the work is quite untenable. The Committee feel that 
arranging priority for movement of coal for manufacture of t>ricks' 
should not have presented an insuperable difficulty. 

REPLY OF GoVERNMENT 

The works at the a'erodromes in Tripura State are at places on 
India Pakistan border, The area is very poorly developed. All 
building materials including ordinary stone boulders have to b~ 
brought trom Assam or other parts of India. Transport facilities ate 
very meagre and there are no railway systems in the State, Pi-tor 
to the construction of the Assam-Agartala road every item had to 
be transported either by air or by river steamer-cum-rail through 
Pakistan or by Assam rail link for a part of the way and then along 
katcha roads. These caused considerable delay in the supply of mate-
rial and equipment at the sites of construction. 

There are very few agencies who' are capable of handling big 
works. There is no regular brick manufacturing indus1:ry and for 
'each work bricks have to be arranged separately. Contractors are 
not willing to lock up their capital by manufacturing bricks in ad-
vance. Because of these conditions contractors submit tenders for 
works only after great persuasion. Even after the works are award:' 
ed delay in the supply of coal, materials and machinery at site, due 
to the reasons cited above, upset the schedules of work. This is 
further aggravated by the unsettled conditions at the border. It is 
with great difficulty that the contractors are persuaded not to aban. 
don works midway. 

The delay in the execution of the works in Tripura are beyond 
the control of the Civil Aviation Department and the c.p.w.n. How-
ever both the departments are making every effort to tide over 
these difficUlties and it is expected that with the completion of the 
Assam-Agartala road, these efforts will be more purposeful. 
[Ministry of Transport (TranspMt Wing) O.M. No, 14-VB (1) /83 

dated the 18th April, 1964.] 
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Reeommendatiea (Seriat No. 11) Para No. 30 
The Committee cannot appreciate why two 90vernment depart

ments, namely, th.e Air Force and the Civil Aviation were not able 
to finalise a simple matter of terms and conditions for making the 
land available for construction in civil enclaves in l.A.F. aerodrome. 
,in Jamnagar, Jorhat, Jodhpur and Pathankot during the entire Se
cond Plan period of five years. 

REPLY OF GOVERNMENT 

It was proposed to finalise the terms and conditions which should 
be applicable to all cases of transfer of land for civil enclaves at 
I.A.F. aerodromes. As this involved a question of policy the matter 
had to be examined from all aspects, This took considerable time 
because of differing views held by th'e Ministry of Defence and the 
Ministry of Transport and Communications. Apart from the ques-
tion of settling the terms and condit~ons, the selection of site also 
took time, because the site for civil enclaves should not interfere 
with the security aspect of the I.A.F. and at the same time should 
suit the convenience of tll'8 Airlines, the public and the passengers, 
~i~s have been finalised and taken over at Jamnagar, Jorhat and 
JOOhpur. The proposal to have a civil enclave at Pathankot has 
since been given up. 

[Ministry of Transport O.M, No, 14-vn (1) /63 dated the 25th June, 
1964.] 

Reeommendation (Serial No. 12) Para No. 31 

In view of the heavy shortfaUs of Rs, 29' 92 lakhs and Rs, 20' 5~ 
lakhs for const1'uction of technical buildings and Rs. 22' 24 lakhs and 
Rs. 15' 93 lakhs jor construction of new aerodromes in the First and 
Second Five Year Plans the Committee cannot help doubting tM 
Department's ability of utilising in full Rs. 304' 65 lakhs provi44!d 
for construction of technical 'buildings and Rs. 397' 20 la1cfi,s for 
construction of new aerodromes during the Third Five Year Plan. 

The Committee recommend that the work in regard to the cOn-
struction of technical ,buildings and new aerodromes should be gear
ed up and all bottlenecks eliminated so as to utilise in full the allo
cations made during the Third Five Year Plan. 

REPLY OF GoVERNMENT 

Efforts are being made by the Civil Aviation Department and 
-the C.P.W.D. to utilise, as far as possible, the funds provided for in 
the Third Plan, for technical buildings and new aerodromes, civii 
.en~laves, etc, There is, however, likely to be a shortfall as due to 
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flle emergency a nwnber of works had to be given up or postponed 
to enable the building materials and the funds to be utilised for 
more urgent works connected with the emergency. The provision 
for the works is being reviewed and funds which cannot b'e utilised, 
will be diverted to other urgent works, which are operationally im-
portant, such as the development of aerodromes fot" heavi'er aircraft 
()f the Indian Airlines Corporation. 

[Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st January, 
1964]. , 

Recommendation (Serial No. 13) Para No. 32 

'£he Committee feel that the Department of Civil Aviation shOUld 
follow up cases of land acquisition for airports with the State Goo-
ernment authorities so that delays are reduced to the minimum. The 
Government may also consider issuing a general circular to the 
State Governments to accord high priority for acquisition of land 
for Civil Aviation specially in view of the present emergency. 

Rl:PI,y OF GovERm.mNT 
The recommendation has been accepted. A general circular has 

also been issued to the State Governments. (Appendix TIl) 
[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB(1) /63 

dated the 21st January, 1964] 

Recommendation (Serial No. 13) Para No. 32 
The Committee feel that if detailed planning is done in advance 

there would not he so much lapse of time (more than one year) 
'between the sanction of the work and its commencement. 

REPLY OF GOVERNMENT 

The following codal requirements have to be completed before 
commencing the execution ·of a work: 

1. Accord of administrative approval; 
2. Accord of expenditure sanction i 
3. Allotment of funds; 
4. Preparation of detailed plans; 
5. Preparation of detailed estimate:;; 
6. Accord of technical sanction' . , 
7. Issue of notice inviting tenders; 
8. Receipt, scrutiny and acceptance of tenders; 
9 .• Award of work. 
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The preparation of detailed estimates for technical sanction & 
usually taken up by the C.P.W.D. only after the competent autho-
rity has accorded administrative approval and expenditure. sanc-
tion, as otherwise the time and labour involved in their preparation 
will be wasted if for some reason or other sanction is not accorded 
for the work. Normally for major· works of the magnituae 
mentioned in para 33 of the report of the Committee, it takes about' 
six to nine months for the preparation of these estimates. It takes-
about three to six months after the accord of technical sanction to 
award the work to a contractor, this time being required for issue 
of notices inviting tenders, scrutiny of the tenders and finally 
aCfepting the tender. The procedure obtaining at the time of sanc-
tioning the above works was that both the administrative approval 
and expenditure sanctions were to be accorded only after necessary 
provision had been made in the budget and the budget voted. This 
procedure was revised in 1958 and under the revised procedure 
administrative approval is accorded before funds are provided in 
the budget; the expenditure sancrtion being accorded after voting 
of the budget. The question has again been reviewed and it has 
now been decided that inclusion of a work in the 8udget estimates 
as approved by the Ministry of Finance is suftlcient authority for 
the issue of expenditure sanction and technical sanction. The work 
can however be taken up only after the budget has been voted. 
Thus the time lag in the execution of a work included in the prog-
ramme of a particular year will be reduced to some extent. Some 
time lag between the sanctioning of a work and its actual com-
mencement however, is inevitable. 
[Ministry of Civil Aviation O.M. No. 14-VB (1) /63 dated the 6th 

October, 1964] 

Recommendation (Serial No. 15) Para No. 34 

The Committee note that the work of construction or extension 
of runways and airport buildings was behind schedule by several 
months in a large number oj cases. They suggest that reasons JOT 

·-lays-unusual in many cases-in the execution oj projects should 
ue gone into by the Ministry in consultation with, Civil Aviation 
Department, Central Public W Qrks Department and other depart
ments concerned so as to avoid such delays in future. 

REPLy OF GoVERNMENT 

The aerodromes are located all over India and generally far re-
view of the specialised nature of civil aviation construction work 
moved from the towns they serve. The availability of labour, buil-
ding materials, etc. "ary from place to place. In view of this and in 
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certain amount of delay takes place, even to award the work and 
later on in the completion of it. The Central Public Works Depart-
ment have been requested to expedite the execution of all construc-
tion works. The replies to the points raised are given below: 

(i) Every effort is made for the completion of works according 
to the dates specified in the tenders. 

,(ii) While tendering, the contractors take into account the ele-
ment of time-factor for completion of a work as stipulated 
in their tenders. It is in their interest to adhere to the 
time schedUle specified in their tendel"s failing which they 
are liable to pay compensation according to the terms of 
the contract. Payment of some extra amount for comple-
tion of works in time is, therefore, not necessary. 

(iii) Delays in completion of works are generally due to the 
shortage of essential materials like steel, cement and bricks, 
and' equipment like rollers and mixers etc. Although 
timely action for procurement of essential material is 
talren, certain unavoidable delays occur sometime and 
cannO't be helped inspite of best efforts. 

All efforts are being made to remedy the bottlencks in procure-
ment of essential materials by means of advance action and it is 
also proposed to purchase some modern aerodrome consiruction 
machinery. 

{Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB (1) /63 
dated the 21st January, 1964] 

Recommendation (Seri.l No. 17) Para No. 39 

The Committee feel that the Civil Aviation Department 4hould 
-constant.ly study the advances made in designing of airports in. 
foreign countries so that the desireable features thereof could. be 
.adopted with advantage in important Indian airports. 

REPLy 01' GoVERNMJ!:NT 

The recommendation has been noted. 

IMinistry of Transport O. M. No. 14-VB (1) /63, dated the 2bt 
January, 1964] 

Recommendation (Serial No. 18) Para No. 41 
The Committee feel that three precious years have been. lost itl 

~omme . S ncmg the work for lengthening of the second. runway at 
antacruz, the necessity of which according to the DepartmentJl-
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self was realised as early as 1958. They see no reason why at least 
the acquisition of land requiTed for lengthening this runway, which 
is admittedly a 'time-consuming process, was not proceeded with 
du'ring the Second Plan period, even if the actrual construction was 
to be defferred till the Third Plan. The Comn.~ttee suggest that 
the second runway should be extended at a very early date and in 
the meantime the existing main runway kept in good enough condi
~ion for the smooth landing and taking off of heavier aircraft like 
Boeing. 

REPLY OF GOVERNMENT 

The estimate for acquisition of land for NW /SE runway at 
Santacruz was sanctioned on 12-6-1959 and the State Government 
were soon thereafter requested to acquire the land. It will thus be 
seen that action to acquire the land was in fact proceeded with 
during the II Plan period. Part of the land has since been acquired 
and proceedings in respect of the remaining land are in progress. 

Tenders for the work of extension of the second runway on the 
North-West end have been invited and the detailed estimate on the 
south-east end is under preparation. Every effort will be made to 
complete the work expeditiously. In the meantime, the existing 
main runway will be maintained in good condition for the smooth 
landing and taking oft' of heavier aircraft like Boeing. 

[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB (1) /63 
dated the 21st January, 1964] 

Recommendation (Serial No. 19) Para No. 42 

Kamani Tower near Santacruz admittedly constitutes an air 
hazard. Now that the Land Acquisition (Amendment) Act 1962 
has been passed the Committee hope that the Government would 
move speedily. in the matter so that the grave hazard constituted 
by Kamani Tower near the important international airpOrt is re
moved at a very early date at any rate before the onset of the ne%t 
monsoons. 

REPLY OF GoVERNMENT 

. The matter has been discussed in a meeting between the represen-
tatives of the Central Government, Maharashtra Government and the 
Kamani Engineering Corporation and certain decisions have been 
taken for the removal of the testing towers belonging to the Kamani 
Engineering Corporation. 

tMinistry of Transport O.M. No. 14-VB (1) /63, dated the 21st JanU4111. 
1964]. 
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FtntTHEll INFORMATION CALLED FOR BY THE CoMMITTD 

(i) Proceedings/Minutes of the meeting held between the repre
aentatives of the Central Government, Maharashtra Government and 
the Kamani Engineering Corporation for the removal of the testing 
towers belonging to the Kamani Engineering Corporation; 

(ii) Details of decisions taken for the removal of the testing to-
wers and how far these have been implemented; 

(iii) It is understood that a Committee consisting of tecnnical 
experts was constituted by Government to suggest the best and 
most economical method of eliminating the air hazard constituted 
by the Kamani Tower. Please furnish a copy of the Report together 
with action taken by Government on its main recommendations. 

(Lok Sabha Sectt. O.M. No. 5(22)EC/63 dated the 11th March, 1964] 

FURTHER REPLY RECEIVED FROM GOV1:RNMEN'r 

Copies of the following papers are enclosed: 

(D Copy of the report of the Technical Team appointed by· 
the Government of India to examine the feasibility of the 
shifting of the Kamani's testing towers. (Appendix IV). 

(ii) Minutes/decision of the meeting held on the 20th Nov-
ember, 1963 ~n representatives of the Central Gov-
ernment, Maharashtra Government and the Kamani Engi-
neering Corporation. (Appendix V). 

As agreed upon in the meeting held on the 20th November, 1963 
the Goverrunent of India decided to acquire the land measuring 
about 10000 Sq. yards belonging to Shri Amar Chand Doshi which 
¥I at present on lease with the Kamani Engineering Corporation. The· 
Maharashtra Government issued a notification for the acquisition of 
this land. Shri Amar Chand Doshi has flied a petition in the Bombay 
High Court against the acquisition of the land and has obtained an 
interim injunction and the matter is sub-judice. 

fMitl.istry of Transport O.M. No. 14-VB (28) /63 dated the 6th April, 
1964] 

ADDI'1'IONAL INJ'OItMATION FUJUUSKIlD BY GovBaBMENT 

In view of the legal complications involved in the acquisition of 
land of Shri Amar Chand Doshi Government entered into furth2r 
negotiations with the Kamani Engineering Corporation as a result 
of which the Kamani Engineering Corporation agreed to remove-
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rtheir testing towers and re-erect them at an alternative site of their 
own on payment of an ad hoc compensa'tion of Rs. 6 lakhs, thereby 
obviating the necessity of Government acquiring land for them. An 
agreement incorporating inter alia the libove conditions was execu-
'ted by the Kamanis on the 17th June, 1964 and they dismantled their 
testing towers near the Santacruz Airport early in July, 1964. Thus 
the hazard to flying near the Santacruz airport has been removed . 

.[Ministry of Civil Aviation O.M. No. 14-VB (28) /64, dated the 29th 
AUf1Ust, 1964] 

Recommendation (Serial No. 20) Para No. 45 

The Committee note that the Chairmen of both the Air Corpora
-tions were of the view that it is not consistent with safety that Mili
.ary jet aircraft and civil jet aircraft should use the same airport. The 
increase in Military air traffic because of the emergencU and the 
,growing volume of both national and international traffic touching 
Delhi has further accentuated the situation. The Committee, there
J07'e, feel that Government should reconsider the question of having 
.8eparate airfields for civil and military aircraft in Delhi. 

REPLY OF GOVERNMENT 

It has since been decided that Palam should continue to be deve-
1()ned primarily as a major civil international airpQrt and that the 
Indian Air Force should be provided with a base at another site for 
their fighter aircraft. Pending transfer of the main activities of 
1.A.F. Station from Palam to the proposed new airfield, the civil 
'and Air Force would have to continue at Palam as at present and all 
'necessary precautions will be taken to minimise to the utmost .he 
possibility of any accident. Appropriate arrangements are being 
instituted to ensure preferably a unified, and at least a well coordi-
nated control of airspace fOr both civil and Air Force aircraft 
-operations. 

[Ministry of,Transport ·(Civil Aviation Wing) O.M. No. 14-VB (1) /SJ, 
.' dated the 21st January, 1964]. 

Recommendation (Serial No. 22) Para No. 41 

The Committee feel that since a sUitable charge is to be recovered 
'from air passengers for keeping the luggage, to cover the expenole, 
-jar running the service, the Civil Aviation Department should at 
'(In early dDt:eprO'tiide the facility at major airports including Palam. 
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R~LYOF GoV!lUpolENT 

The facility of keeping in safe custody baggage of air passengell 
.at Santa cruz airport was brought into operation in July, 1959. Ex-
perience has shown thai this facility has been rarely used by passen-
gers. This is evident from the fact that during the three years July. 
19~ to June, 1962, only 121 passengers utilised this facility, the 
re~ues l'~alised on this account being Rs. 35/- i.e. about Rs. 12/- per 
year. In any case, the recommendaiion of the Committee hal'1 been 
noted and it is proposed to introduce the scheme at other intf"rna-
tiona 1 airports as soon as suitable accommodation becomps availa-
ble. 

{Ministry of Transport (Civil Aviation Wing) Office Memo. No. 14-
VB (1) /63 dated the 21st January, 1964] 

Recommendation (Serial No. 23) Para No. 4:. 
The Committee note that one of the shortcomings at PaZam a(r-

port is owing to displacement of threshold due to main Gurgaon 
Road. The Committee hope that a decision in the matter will b. 
taken early, keeping in view the defence requirements of the coun-
tTlI in the present emergency. 

REPLY OF GoVERNMENT 

l'he land required {or the diversion of the Delhi-Gurgaon Road 
has been taken over from the Military authorities and the work of 
'Ciiversion is likely to be completed shortly. . ~ 

{Ministry ot Transport O.M. No. 14-VB (1) /63, dated the 21st Jan",,
ary. 1964] 

Recommendation (Serial No. 24) Para No. 50 

The Committee hope that the new operating procedure for i~ier
notional aircraft will solve the difficulty of non-availability of drai-
.ht approach to runway at Palam hitherto experfenced by interna
tional operators due to Tilpeth danger area. 

RIlPLTOI'~ 

The detailed operating procedures for the use of the new runway 
:at PRIam which have been drawn up in close collaboration with Air 
Headquarters and promulgated in the Notice to Airmen No. 2 01. 
1963, have, to a great eXtent, solved the difficulty of non-avallabillty 
'Of straight-in-aproach to the new runway at Palam. The bound .. 
nes of Tilpat air ftring range have also been reduced to some extent. 
Arrangements have also been made to coordinate air traffic moy ... 

f 
tnents, hours of operation of the firina ranJe, etc. However. tIM 
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only difficulty of straight-in-approach to the runway whe:-n Tilpa6 
range is active is expected to be eliminated, after the Indian Air 
Force have installed the radar equipment for air traffic control 
including Surveillance and Grolht.d Controlled Approach. 

[Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st January,. 
1964]. 

Recommendation (Serial No. 26) Para No. 52 

The Committee hope that the Government would see to it that; 
the air conditioning plant at Civil Aeorodrome Nagpur which was 
inxtalled in February, 1960 is commissioned before the summer sea
le n staTts. Effective action should also be taken to make offtr.ers at 
aU levels realise the importance of acting with expedition in slLch 
matters. 

REPLY OF GOVERNMENT 

The air conditioning plant at Nagpur aerodrome has been com-
missioned and is in operation since May, 1963. The main reason for 
the delay was the difficulty in recruiting a trained air-conditioning. 
mechanic due to a general shortage of such mechanics. The re-
commendation of the Estimates Committef> has been noted. 

[Ministry of Transport O. M. No. 14-VB (1) /63, dated the 21st Janu
ary, 1964]. 

RecommeBdation (Serial No. 27) Para No. 53 

The Committee feel that Government should have taken earlv 
aecision in the matter of developing Meenambakam (Madras) 
airport so that the work for making the airport fit for operation of 
Boeings waB not unduZy deZayed. 

REPLY OJ' GOVERNMENT 

The observations have been noted. Boeing aircraft operations have-
eommenced from the 2nd "Week of July, 1963. . 

[Ministry of Transport O. M. No. 14-VB (1) /63, dated the 21st Janu
art/. 1964]. 

Reeommendation (Serial No. 28) Para No. 54 

The Committee hope that an e4rly decision wiU be taken in the 
mCltter of either de~lopm.g the airport at Patna. or building one itt 
... rby Bhita for oper4tion of bigger type of 4ircraft like Viscount_. 
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REPLY OF GoVllRNMENT 

A decision has already been taken to develop the Patna 
aerodrome to make it suitable for operation by larger type of air-
craft like Viscount and necessary sanction for the extension and 
strengthening of the runway, taxi-track and apron for the purpose 
was accorded in March 1963. The codal formalities are being com-
pleted and the work is expected 10 be commenced shortly. 

[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB (1) /63. 
dated the 21st January, 1964]. 

Recommendation (Serial No. 29) Para No. 55 

The Committee would like to emphasise that the Civil A vtntion 
Department should take necessary steps to ensure that the T'UntDa2l' 
are kept fr!e from hazard, such as small pebbles, nu~, boltl etc. 
u)hich are liable to be suckec!- in by jet engines • 

...... 
REPLY OF GoVERNMENT 

Noted 

[Ministry of Transport O. M. No. 14-VB (1) /63, dated the 21st Janu
ary, 1964]. 

Becomm.endaticm (Serial No. 30) Para No. 56 

The Committee hope that suitable lighting equipment wO'Uld be 
provided at an early date at all major airports catering for night 
traffic. 

REPLY OF GOVERNMENT 

The recommendation has been noted. 
[Ministry of Transport (Civil Aviation Wing), Office Memorandum 

No. 14-VB (1) /63, dated the 21st January, 1964]. 

Recommendation (Serial No. 31) Para No. 51 

The Committee would urge the Civil Aviation Departmetlt '-
-nalyse in detail the reasons jor inordinate delays in the execution 
·f projects for lighting of runways and taxi tracks at Nagpu.r anti 
Santacruz so that ZeBSonB learnt therefrom can be -applied with 
7tT'ofit for speeding up the execution of future projects. 

REPLV OF GOvatNMENT 

The recommendation has been noted. 
[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB (1) /6~, 

dated the 21st January, 1964]. 



Recommendation (Serial No. 3%) Para No. 58 

The Committee suggests that Civil Aviation Department should 
contact leading electrical ind1L8'tries both in public and private sec
tors for manufacturing as much of the runway lighting equipoment 
i?tdigenous~y as possible. -

REPLY OF GOVERNMENT 

Every effort is being made to increase the indigenous manufac-
ture of components by contacting leading electrical industries in 
the country so as to conserve foreign exchange. Hitherto, only two 
firms viz. Mis. Ama Limited and Mis. a.E.C. Limited, had shown 
interest in manufacture of the eqUipment but now two more firma 
viz. MJs. Philips and Mis. Siemens have also evinced interest. 
Detadled technical discussions to accelerate the tempo of indigenoUi 
production were held by the Director General of Supplies & Dispo-
~als. The meeting was also attended by representatives of the 
C.P.W.D. and Civil Aviation Department. 

[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-V. 
(1)/63, dated the 21st January, 1964] 

Recommendation (Serial No. 33) Para No. 59 
The Committee would urge the Civil Aviation Department t. 

continuously study the advances wihch are being made in the light
in.g of runways and airports in advanced countries such as United 
States, France, West Germany',and United Kingdom so that desira.
ble features thereof can be ad~ed within the country. 

REPLY OF GOVERNMENT 

The recommendation is accepted subject to the modification tha~ 
in the adoption of the facilities, the Civil Aviation Department Will 
be guided by the recommendations of the International Civil Avia-
tion Organisation whose experts examine these advances before 
approval and incorporation in its reports. 

[.Ilmistry Of Transport (Civil Av14.tion Wing). O. M. No. 14-V. 
(1)/63, dated the 21st January, 1964] 

Recommendation (Serial No. 34) Para No. 63 

(i) The Committee are surprised that Government have tak~ 
more than two years to work out detailed proposals for giving effect 
to the recommendations for gearing up the fire fighting organila.. 
tions at aerodromes. They note with concern that a Boeing aircraft 
UCIS burnt at Santa Cruz on the 1st December, 1962. 
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(ii) The Committee would urge the 60verment to make up the 
deficiencies in fire fighting equipment and in training of fire fight
ing personnel at an early date. In particular, they recommend that 
fire fightimg equipment at international airports should be brought 
up to the pre8C'J"i,bed I.C.A.O. standard without loss of time as theBe 
airports are being 'USed by large jet aircraft. 

REPLY OF GoVERNMENT 

(i) Proposals for the reorganisation of Fire Fighting Organisa-
tion towards strengthening the services and improving the training 
for the personnel are under con'Sideration. 

(li) The deficiencies of fke Fighting equipment at the Interna-
tional Airports at Bombay, Calcutta and Madras have been partly 
made good .by transferring such equipment to these airports from 
!f;he less important aerodromes in the country. With a view to fur-
ther augment the fire fighting equipment at International Airports 
the Director General of Civil Aviation has been, authorised to pur-
cha'Se 13 Water Bowzers and 12 Crash Fire Tenders. 

[Ministry of Transport (Transpt>rt Wing) O.M. No. 14-VB (1) /63. 
dated the 18th April, 1964] 

FUR'l'HER INFORMATION CALLED FOR BY '!'HE CoMMITl'EE 

(i) Action taken by Government on proposals for the 7'eorgani
sation of Fire Fighting Organisation and for improving the training 
for the personnel may please be intimated. 

(ii) It may please be confirmed that fire fighting equipment at 
International Airports has been brought upto the prescribed I.C.A.O. 
standard. It may also please be clarified, whether the fi7'e fighting 
equipment at less important airports after transfer ofsDm.e of it$ 
equipment to International Airports is adequate for meeting any 
emergency. 

[Lok Sabha Sectt. O.M. No.5 (22) EC/63, dated the 13th October, 
1964] 

FURTHER REPLY RECEIVED FROM GoVERNMENT 

(i) .Certain tentative decision has been reached on the proposal 
for reorganisation of the Fire-fighting Services, with a view to 
strengthening the services and to improving the training of the pe!'-
sonnel. It is expected that the outstanding points will be resolved 
and necessary orders, issued in the near fut1:tre. 
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(if) With a view to augmenting the fire fighting equipment at 
lnternational Airports, the DGCA has been authorised to purchase 
19 more Crash Fire Tenders and 13 Water Bowzers. Efforts are also 
being made to acquire additional Crash Fire Tenders with a v~ew 
to bringing the equipment at International and other important 
aerodromes to the standards recommended by the I.C.A.O. For rea-
sons."Stated above, the fire fighting equipment at less important aero-
dromes is also not adequate. . 

I 

[Ministry of Civil Aviation O.M. No. 14-VB (1) /63 dated the 25th 
February, 1965]. 

Recolrtltlendation (Serial No. 35) Paras No. 65-67 
I 

(i) The Committee learnt with concern the amount of revenue 
of Civil Aviation Department which rem.ained outstanding at the 
end of the year 1961-62 was Rs. 25, 19, 644.97. 

REPLY OF GOVERNMENT. 

Director General of Civil Aviation has reported that according 
to the present practice credit facilities are afforded to the two na-
tionalised Corporations, foreign scheduled operators, and Flying 
Clubs in respect of payment of landing and housing charges. Due to 
this, one month's re'V'enue remains outstanding on any date. In ad-
dition, due to procedural delays such as checking of bills, encash-
ment of cheques etc. received from U'sers, "another month elapses 
before- credit is given in respect of bills for each user, with the re-
sult that on an average two to three months arrears are reflected 
on any date. 

The obRervations of the Committee have been noted. The pre-
sent procedures regarding recovery of Government dues are being 
revi<ewed with a view to tightening up loose ends and making 
every effort to reduce the arrears to the minimum possible. 

So far as the outstandings amounting to Rs. 25,1p,644.97 are 
concerned, it may be staied that a sum of Rs. 18,43,336.01 has since 
been settled. ; 

(ii) The Committee note with regret that an amount of . RI. 
S 08 227 has rema.ined unrealised for more tha" three years by the , , 
Civil Aviation Department. 



23 

REPLY OF GoVERNMENT. 

The amount of Rs. 8,08,228 which was outstanding fQr three yean 
()r more can be classified broadly as followfI:--

(1) Amounts which have been in dispute with three private 
companies which were nationalised. 

(2) Amounts comprising of dues from Central Government 
Departments and State Governments. ' 

(3) Amounts due from private parties against whom suits 
have been filed in courts. 

Out of Rs. 8,08,228, a sum of Rs. 2,08,759 has since been settled. 
Action has ·been taken for realisation of the remaini~g dues. 

(iii) The Committee see no justification for extension of con
tracts to the caterers at Saifdarjung and Dum Dum from time to time 
'Without making sure that they had paid aU arrears of rent etc. If 
this elementary precaution had been taken, the arrears would not 
have accumulated. 

REPLY OF GOVERNMENT. 

The observations of the Committee have been noted. So far as 
the contract at Safdarjung is concerned, the contract was awarded 
to Davicos Restaurant hy call of tenders for a period of 2 years from 
October, 1946 as it was considered that the tenderer was one of the 
leading caterers in New Delhi at that time. Security depol:tit was 
taken from the caterer. He paid substantial amount during the 
tenancy of the contract towards Govt. dues. The contract was ex-
tended on a monthly basis in the expectation that the contractor 
would pay up all Govt. dues. This did not materialise and the con-
tract was, therefore, terminated on 30-4-1949. 

A suit wa'S filed for the recovery of the arrears but the dues 
could no~ be recovered as Shri Halim Jung, the proprietor of the 
Davicos Restaurant declared himself an insolvent. The present 
position, however, is that the suit which was formerly filed is 
being revived as it has come, to knowledge that Shri HaUth Jung 
ha'S some assets. 

In so far as the caterer at Dum Dum is concerned, 
Director General of Civil Aviation has reported that at the time 
when the contract was awarded for the second time, tenders were 
~alle(j and the tender of Shri Sahani was the highest. Shri Sahani 
had also cleared aU Govt. dues for the previous term. Appropriate 
.aml"lmt of security deposit was taken a1: the time of the initial awatd 
()f the contract. 
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Shri Sahani had given a good account of himself and be was: 
given extension of the contract in view of his good record durdng: 
the previous ~IUll. It was during the second term that Shri Sabani 
defaulted and the amount ~ou1d not be recovered as Shri Sabani 
absconded from Calcutta and in spite of the enquiries made by the 
Police his whereabouts could not be traced. The amount has since' 
been written off as irrecoverable. 

Director General of Civil Aviation has added that Security de-
posits are always taken at the time of award of contract. 

(iv) The Committee see no reason why Government could' 
fI.Ot 1TI4ke recoveries of arrears of rent due from the air companies 
out of compensation paid to them on nationatisation specially when 
the Government and Indian Airlines Corporation had been advi.<;ea 
by the Civil Aviation Department of these dues wen in advance 01 
payment of compensation. They would urge the Government to go· 
into the matter without delay so that theSe amounts are realiS'ea 
before they become irrecoverable. 

REPLY OF GOVERNMENT. 

Of the four nationalised air companies from whom recovery of 
rent remained outstanding, three caseos have since been settled and' 
only one claim remains unadjusted in respect of dues from the 
Indian National Airways amounting to Rs. 1,95,6741714. A sum of 
Rs. 1,94,3651- had in fact been Wiithheld from the compensation 
payable to the Indian National Airways by the Indian Airlines Cor-
poration on account of the dues of the Director General of Civil 
Aviation. This amount, however, has not yet been paid to the DireC-
tor General of Civil Aviation by the Indian Airlines Corporation 
for want of certain particulars in respect of the outstanding dues. 
This matter is being pursued vigorously and the Director General 
of Civil Aviation's dues will be settled shortly. 

(v) The Committee would suggest that followitng steps maY' 
be taken to- ensure that arrears do not accumwlate: 

(i) Government should insist on security money from cate
rers and other users of the. airport e.g. private air compa
nies who are given accommodation on rent so that in 
case of default arrears can be made good from seCU'l'ity 
money. 

(Ii) Rent should be made payable in advance and there: 
should be provision for imposition of penalty, termina
tion of lease, etc. if the arrears remain outstaftding fo., 
more than B41/ one month. 
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(iii) A deterrent rate of interest may be levied on all pay-
ments which are not made by parties within the Itipulat
ed time. 

The Committee expect that G01Jem'ment officials would take 
timely action to Bee that the dues are recovered promptly. 

REPLY OF GOVERNMENT. 

(i) Except in the case of the two nationalised Air Corporations 
in whose case an exemption has been ~ granted, security deposits 
from all the users of the Airport'S including the ca~rers are obtain-
ed before leases are granted or renewed in respect of rent. 

(ii) & (iii) The recommendation is accepted and suitable 
provision will be made to this effect in all future lease agreements. 

The observation'S of the Committee contained in the second para 
have been noted. In this connection it may be mentioned that under 
the Public Premises (EViction of Unauthorised Occupants) Act, 
1958, the Controllers of Aerodromes have been declared as Estate-
Officers and. are empowered to take action for-

(a) reaLisation of outstanding Govt. revenue as arrears 01 
land revenue, .. 

(b) eviction of unauthorised occupantg and realisation 'of 
damages as arrears of land revenue .. 

[Ministry of Transport O.M. No. 14-VB (1) /63, dated the 18th April, 
1964]. 

Recommendation (Serial No. 36) Para No. 68 

The Committee have no doubt that in finalising early the revis
ed landing charges on the basis of proposals notified on the 21Bt 
Nrmember, 1962, Government would give due consideration to sug
gestions and objections, if any, Teceived fTom affected peTsons, the 
extent of facilities provided in the country and the charges therefOf" 
as compared to charges levied for simitar facilities in otheT CU1t'll-
tries. 

REPLY OF GOVERNMENT. 

Accepted. The revised rates of landing and housing charges. 
after giving due consideration to the suggestions and objections re-
ceived from the affected parties, were notified on the 6th September. 
1963. ;'I I· !:~i~ I: 
[Ministry of Transport D.M. No. 14-VB (1) /63, dated the 21st 

JanU4f1/, 1964]. 
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Reeomrnendation (Serial No. 37) Para No. 69 

Th? Committee feel that the day is not far off when our impor. 
tant (urports would have to effectively tackle problems of conges. 
tion. It is obvious that the enhanced facilities would call fOr a big. 
ger outlay of capital expenditure and therefore the Govt. would 
have to think of taking steps to increase the revenue from airports 
by providing adequate faCilities such as the following and levying 
.suitable charges therefor:-

(i) Shopping counters; 

(ii) SpClce"'for display of hoardings, advertisements etc. 

(iii) Fllcilities for J<,eeping luggage at the airports by air pas
sengers; 

(iv) Roof gardens; and 
(v) Car parks. 

REPLY OF GOVERNMENT. 

The recommendation ha'S been noted. The existing position in 
respect of the various facilities recommended is ·as follows:-

(i) Shopping countprs: S~ 'lpping facilities are already avai-
lable at all the international airports as well as some of the other 
important aerodromes. The-- need for augmenting and improving 
the facility is constantly under review. 

(ii) Space for display of hom'dings, advertisements, etc.: Facili-
ties already exist for display- of hoardings, advertisements etc. at 

-the various international airports as well as other important aero-
dromes at prescribed rates which have been approved by the Gov-
ernment. The adequacy of the rates which were preS'Criobed ill 1948, 
was reviewed in 1950 and again in 1955. Another review of the rates 
is under consideration. 

(iii) Faci.lities for keeping luggage at airports: In this conne.c-
tion, a reference is invited to the Committee's recommendation @t 
serial No. 22 and Government's reply thereto. 

(iv) Roof gardens: The Committee's recommendation has been 
noted. The question of providing such facilities will be kept in view 
while designing future terminal buildi~gs at important aerodrom~. 
, 
. (v) Car parks: This question had been consi~ered earlier but it 

was found that provision of such facilities and levy of charges there-
for may present difficulties. For example, there arecerta1n catego-
ries of vi'Sitors who will have to be exempt from payment of the 
prescribed fee and in any case the revenue derived may not be 
commensurate with the expenditure involvd in bringing into force 
such an arrangement. In any case, the Committee's recommendation 
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has been noted and the question of providing pa?king space, on pay-
ment, is being examined with a view to introducittg it as an experi-
mental measure at one of the international airports. ' 

{Ministry of TranspCYT't (Civil Aviation Wing) O.M. No. 14-VB 
(1) /63, dated the 21st January, 1964] 

Recommendation (Serial No. 38) Para No. 70 
(i) The Committee would like to mention that at certain airports 

'like Paris and Copenhagen a surcharge is levied on fuel supplies for 
-augmenting revenue for services rendered at the airport. The Gov
ernment may like to examine the feasibility of levying such a 
-charge on fuel to meet the expenses at major airports. 

(ii) The Government mall also examine the fea.'!ibility of le'Vying 
'Passenger service charge for every passenger departing for abroad 
as per practice obtaining in Britain. 

(iii) The Committee feel that it should be the endeavour of the 
Department to see that as far as possible the airports pay their 'WIly. 

REPLY OF GOVERNMENT 

(i) The Aviation fuel is already heavily taxed in"India. Indian 
Airlines Corporation spend nearly one-third of their total expendi-
ture on fuel alone. The expenditure under this item would further 
increase as a re'Sult of the recent taxes imposed on fuel by certain 
States. Any additional levy on fuel would be reflected in the Air 
fares, which would be an undesirable development. 

(ii) The question of levy of a taic on passengers and goods car-' 
ried by air was examined earlier in 1956. It was then held that the 
repercus~ions as a result of the imposition of a tax of this nature on 
passengers, would far outweigh the advantage which might accrue 
from it. The matter is now heing examined afresh in the light of 
the practice obtaining in other major countries. 

(iii ) Noted. 
{Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st Janu-

~1~]. -
FURTHER INFORMATION CALLED FOR BY THE COMMlTl'EE 

Latest position in the matter may please be intimated. 

tLok Sabha Sectt. O.M. No. 5(22) ECt63, dated the 13th October, 
1964]. 

FuRTHER REPLY RECEIVED FROM GoVERNMENT 

It has been decided that there is no justification at present for 
levying the passenger service charge since the standard of amend-



.' .. and facilities now provided, does not compare with those obtai-
amg in countries where 'Such charges are levied. The position will 
be. reviewed after improvements to the four international airports, 
.ow· on hand, are effected. 

[Ministry of Civil Aviation O.M. No. 14-VB (1) /63, dated the alit 
August, 1965]. 

Recommendation (Serial No. 39) Para No. 71 

The Committee aTe constrained to observe that the GO't7eTnm€l'tt 
have taken more than 14 years to adopt the I.C.A.O. standard.~ in n 
vital matter like the licensing of pilots etc. and that there 'hD./I beell 
inordinate delay at various le1,els in dealing with the matter. They 
would commend to the Department preparation of an analytical ca.~p. 
study to bring out various factors responsible for the delay so that 
lessons may ,be profitably appUed for streamlining the procedure in 
future. 

REPLY OF GOVERNMENT 

Necessary analytical study of the case is being 'made as desired. 

[Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st Janu
ary, 1964]. 

Recommendation (Serial No. 40) Para No. 72 

/ As a Controller of Aerodromes is required to inspect each aero
drome in his region at least once a year, the COI'mmittee would urge 
the Department to see that the rule is adhered to in practice. 

REPLY OF GOVERNMENT 

Necessary instructions have been issued by the Director GpneraI 
of Civil Aviation to the Controllers of Aerodromes in this regard. 

[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB 
(1) /63, dated the 21st January, 1964] 

Recommendation (Serial No. 41) Para No. 74 

The Committee hope that earnest efforts will be made to adheTe 
to (he programme -of development envisaged for the Aeronautical 
Communication Organisation during the Third Plan. 

REPLY OF GoVERNMENT 

'Noted. Every effort will be made to adhere to the programme 
enYillBged in the Third Five Year Plan subject to the availability of 
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foreign exchange and the capacity of the Bharat Electronics Ltd. 
to supply equipment which are to be obtained from them. 

{Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB 
(1) /63, dated the 21st January, 1964] 

Recommendation (Serial No. 42) Par. No. 78 

The Committee cannot too strongly emphasise the need for maJc-
ing redoubled efforts to develop indigenous sources fOT manufacture 
of the communication equipment in the Bharat E [ectronics Ltd., and 
elsewheTe so as to reduce the drain on foreign e.-cchange as far tU 
practicable. They would also urge that the Civil Aviation Depart
ment and Indian Air Force may by mutual agreement standardilc 
4U far as possible, c'ommunication equipment so that the diJ!icu.Zt, 
expressed by the Bharat Electronics Ltd. of undertaking manufac
ture of specialised items of equipment in small quantities is elimi-
nated. 

REPLY OF GOVERNMENT 
, 

The Radio and Cable Board had recently considered the observa-
tions made by the Estimates Committee and remitted the matter te 
its concerned sub-committee to examine in detail how far it wa. 
feasible to club the technical requirements of the Civil Aviation De-
JNlrlment and the Indian Air Force ~for common electronic equip-
ment us'ed in the two services. \ 

{Mini.')try of erstwhile Transport (Civil Aviation Wing) O.M. N •. 
14-VB (1) /63, dated the 21st Ja.nuary, 1964]. 

FURTHER INFORMATION CALLIDD FOR 13Y THE COMMrrra: 

Latest position in the matter may please be intimated. 

[Lok Sabha Sectt. O.M. No. 5 (22) EC /63 dated the 13th October, 
1964] 

FuRTHER REPLY RECEIVED FROM GoVl!:RNMENT 

The Radio and Cable Board had considered the observations made 
lty the Estimates Committee. The suggestion meant to club the re-
quirements of the Civil Aviation Department and t~e Indian Air 
Force for common electronics equipment used in the two services w .. 
>considered impracticable by the Board. This arose out of the very 
st.ringent requirements of the Defence Services and the consequent 
appreciation of production costs which would be an economic penalt,. 
on civilian Departments such as Civil Aviation Department if cora· 
mon equipment were to be evolved. 
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Hbwever, the matter was remitted to the concerned committee 
of the Board for further examination. The concerned Committee hK 
discussed how far it is possible to club the technical requirement. 
of the two services for common electronic equipment, particularly 
ground equiprpent used by them. The representatives of Air Forre, 
Civil A viaiion Department and Bharat Electronics Ltd. took part ia 
the discussion. B.E.L. is collecting all details of the. difficulty expe-
rienced by them in this regard. The information still awaited from· 
them. The question will be settled as soon as the information is 
supplied by Bharat Electronics Limited. 

FURTHER INFORM.'\.TlON CALLED FOR BY THE COMMITl'EE 

Latest position in the matter may please ,be intimated. 

[Lok Sabha Sectt. a.M. No. 5 (22) /ECIl /63, dated the 25th July,. 
1966] 

FURTHER REPLY RECEIVilD FROM GOVERNMENT 

The representatives of the Air Force and the Civil Aviation De-
p~tment (C.A.D.). meeting under the auspices of the Radio anc! 
Cable Board. drew up the following list of equipments of commoD. 
interest to the Air Force and the C.A.D. 

List of communi~ation equipment required by Civil Aviation Depart
ment and Air Force. 

1. M. F. Beacon transmitter 300 W (Dual). 
2. M. F. Beacon transmitter 100 W (Dual). 
3. Very High Frequency Direction Fihder (VHF jDF) . 
•. Instrument Landing System (ILS). 
5. Distance Measuring Equipment (DME). 
6. High Power Surveillance Radar (ARSR). 
7. Secondary Surveillance Radar (SSR). 
/S. Air Field Control Radar. 
9. Airport Surface Detection Equipment (ASDE). 

10. Ground Control Approach Syst~m (GCA). 
11. VHF Fan Marker. 
12. Extended Range VHF R/T Equipment (Dual) with 1 KW 

'l'X. 
13. HF Transmitters 1 KW. 
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14. HF Transmitter 300-500 W. 
15. HF Transmitter 50-100 W. 
16. H. F. Receivers. 
17. S~B Transmitter 50-100 W. 
18. SSB Transmitter 300-500 W. 
19. ISB Transrr!tters 3 KW., 

lSB Transmitters 5 KW. 
20. SSB/lSB Receivers. 
21. BHF Transmitter (50 W) VHF Receivers. 
22. Tele-type Receiving Terminal Equipment. 
23. Frequency Shift Keying Units. 
24. Radar Simulator. 
25. Teletalk Equipment. 
26. Automatic Speech Recorder (7 channel) 
27. Automatic Speech Recorder (20 channel). 
28. VHF jUHF Links (Multi-channel). 

2. The year-wise requirements of these equipments are stated. 
to have been made known to the Bharat Electronics Limited by the-
concerned Departments. 
I 

3. Consequent upon the abolition of the Radio and Cable Board,. 
the subjeC't of coordination of requirements and manufacture of 
electronic equipment for Defence as well as. for Civil is presently 
under the charge of the Ministry of Defence (Department of De-
fence Supplies). In regard to the list of equipment common to the 
Civi1 Aviation Department and Air Force, production har. been 
establisne<l in Bharat Electronics Limited for most of the communi-
cation equipment, .including high and medium power transmitters 
and development projects have been undertaken to mee'!: the rE·-
quirements of certain additional equipment such as Stngle Side 
Band EqUipment. In order to meet the requirements of Defence 
and also to cater for the Civil needs, it has been decided to increase 
the production capacity of Bharat Electronics Limited to Rs. 20 crores 
per annum before the end of the 4th Five Year Plan period. Simul-
tS'leously, it has been decided to set up a new factory for the manu-
facture of radar and microwave communication equipment so that 
high power surveillance radar, secondary radars, control radars and 
UHF Links can be indilJenously manufactured. For the increase in. 
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the capacity and' the establishment of a new factory, Bharat Elec-
tronics Limited have been directed to prepare detailed project 
reports for consideration. 

[Ministry of Transport and Aviation (Deptt. of Aviation at'td Tou-
rism) O.M. No. 14-VB (1) /63, dated the 21st November. 1966] . 

• 
Recommendation (Serial No. 43) Para No. 82 

The Committee hope that both Indian Air Force and Ci"U Avia
tion Department would fully cooperate with each other so that the 
airways conttol may be established as early as possible. 

REPLY OF GOVERNMENT 

Noted. This entails provision of additional navigational aica, 
equipment etc. involving co'ft'siderable expenditure in foreign ex-
~hange. Necessary plans have been formulated. The Airways ca. 
be established only after the requisite navigational aids etc. have 
'been installed. 

{Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st Janu
ary, 1964] 

Recommendation (Serial No. 44) Para No. 83 

The Committee suggest that the radius of the control zone at all 
the international airports in India may be increased suitably BO.M 

to provide effectit)e control for jet aircraft entering into and out Of 
·terminals. 

R&PLy OF GOVERNMENT 

Accepted, in prinCiple. Necessary plans for Santa Cruz, Palam 
and Dum Dum have been drawn up. These will be implemented 
~ stages as soon as the requisite navigational aids have been ins-
·taUed. 

The question of preparation of a plan for Madras airport will be 
taken up when high traffic density conditions prevail at this airport. 

'IMinim'y of Transport O.M. No. 14-VB (1) /63, dated the 21st In.nu-
ary. 1984] , '. 
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FuRTHER lNJ'ORM'ATION CALLIID FOR BY THE COMMl'l"l'E1!! 

PZease state the present position regarding the plan to increaH 
.the raditL8 of the control zone suitably 10 as to pro1>ide e/Jecti" • 
. control for jet aircraft entering into and out of terminals (It tl18 
Madrlll airport • 

. {Lok Sabha S~t. a.M. No. 5(22)EC/63, dated the 24th Ju.ne, 1967]. 

REPLy OF GoVERNMENT 

Extell$ion of the present lateral limits of controlled air space 
around Madras to cover climb and descent of jet aircraft in and out 
of Madras airport is dependent on the route structure, which has 
to be modified to meet certain defence requirements. The propo-
sals for realignment of routes to and from Madras have been recei-
ved recently from Air Headquarters and are now under examina-
tion of the Civil Aviation Department, 

[Ministry of Tourism and Civil Aviation O.M. No. 14-VB (1) /63, 
dated the 18th July, 1967]. • 

Recommendation (Serial No. 45) Para No, M 

The Comm.ittee hope that in the light of experience gained 0)1 
the equipment for providmg static free VHF air ground facilitie, 
'and in close co-ordination with the Airlines Corporation, the Civil 
Avi(ltion Department would extend such air ground communication. 
facilities to routes other than Bombay-Calcutta and Bombay-Delhi 
so that maximum efficiency and economy consistent with .afety 
·can be achieved. 

REPLy OF GovERNMENT 

Action has already been taken to order extended range VHJ' 
equipment for air/ground communication to cover navigational 
.routes also. It is hoped to cover the followq routes as soon as the 
nquirement is .received:' . 

1. Bombay-Delhi 
2. Delhi-Calcutu. 
3. Bombay-Calcutta 
4. Calcutta-Karachi 

Blued o~ tl1e ,xperi~ce pined .~ the worJdn, of these f.aciU-
·ties on the above routes, the question of extending the taeWty to 
~'3I (ail) LS-3 
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-other routes, as well as covering any gaps on these routes will teo 
examined. 

[Ministry of Transport O.M. No. 14-VB (1) /63 dated the 21st Janu.· 
ary, 1964] 

Recommendation (Serial No. 46) Para No. 85 

(i) The Committee hope that radar facilities at Palam and' 
Meenam'bakam will be provided early. 

(ii) They also suggest that the question of manning the radar ser-
vices at Bombay (Santa Cruz) and Calcutta (Dum Dum) for 24 hour$ 
at least during the monsoons in the interest of safety may be exa
m.ined. 

REPLY OF GOVERNMENT 

A radar has been installed at the Meenambakam airport. 
As regards Pal am, consequent on the decision to develop the air-

port as an International airport, the details of the various facilities 
to be provided including provision of radars, is under examination. 

(ii) The suggestion has been accepted and Jmplernented. 

[Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st Janu
ary, 1964]. 

Recommendation (Serial No. 47) Para No. 86 

The Committee recommend that the installation of Precision 
Approach Radars at Santa Cruz and Dum Dum be pursued with the 
suppliers so that the Radars are put to effective USe at these inter-
national airports without avoidable delay. ." 

REPLY OF GOVERNMENT 

The sites and building designs for the Precision Approach Radar-
for Bombay (Santa Cruz) and Calcutta (Dum Dum) have been fina-
lised in collaboration with the manufacturers and the Federal Avia-
tion Agency (FAA), U.S.A. The estimates for the bui1din~ and 
the other associated works are under preparation. The equipment 
is already available at the site and every effort will be made to com-
plete the installation without delay. 

IMinistry of Transport (Civil Avi4tion, Wing) O.M. No. 14-VB (1)' 
63 dated the 21st JC!TI.uary, 1964] 
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Recommendation (Serial No. 48) Para No: 88 

The Committee are constrained to note that India has not beft 
able to conform to the time prescribed by I.C.A.D. for the despatch 
and receipt of messages even after lapse of five years. They) urge 
that the Civil Aviation Department shou/..d draw up a planned pTo-
gramme to speed up transmission of messages. 

REPLY OF GOVERNMENT 

The recommendations of the E-stimates Committee have 'been 
accepted .. The Civil Aviation Department has drawn up a programme 
for the speeding up of messages. The implementation of the pro-
gramme will depend on the availability of foreign exchange and 
equipment. 

[Ministry of Tram-port D.M. No. 14-VB(.1)/63 dated the 21st Janu.-
ary, 1964.] 

Recommendation (Serial No. 50) Para No. 90 

The Committee suggest that the feasibility of evolving a .. "he. 
me for training of airline announcers through All India Radio may 
be examined in consultation with the Air Corporations. 

REPLY OF GOVERNMENT 

The recommendation of the Committee has been noted and the 
Indian Airlines Corporation are taking suitable action in this rer,arct. 

[Ministry of Transport (Transport Wing) D.M. No. 14-VB (1, /t);i 
dated the 18th April, 1964.] 

~ Recommendation (Serial No. 51) Para No. at 
The Committee have no doubt that Government wou/..d t4ke 

luc11 action as is necessary to eliminate delays, if any, :n the OlJer. 
haUl of aircraft belonging to Indian Airlines Corporation. 

REPLY OF GOVERNMENT 

The recommendations of the Estimates Committee have been not-
ed both by the Civil Aviation Department and by the Indian Airlines 
COrporation. Every effort will be made to keep the time taken for 
stage Inspection to the absolute minimum necessary. In this con-
nection, it may be mentioned that the services of an expert from Au .. 
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tralia were obtained with a view to rationalising the InsPection' pro-
cedures. The expert has already submitted a report which is under 
examination. ' 

[Ministry of Transport O.M. No. l~VB (1) /63 dated the 18th April, 
1964.] 

FURTHER INFORMATION CALLED FOR. BY THE COMMITl'EE 

Action tnken by Government on the report BUbm~tted Iby the 
Australian Expert to eliminate delays in the overhaul Of aircraft 
belonging to Indian Airlines Corpora.tion may please be intimated. 

[Lok Sabha Sectt. O.M. No. 5 (22) EC/63, dated the 13th October, 
1964]. 

FuRTHER REPLY RECEIVED FROM' GOVERNMENT 

The comments of the Civil Aviation Department on the recom-
mendation'S made in the Report submitted by the Australian Expert 
have been received and are Wlder examination. 

[Ministry of Civil Aviation O.M. No. l~VB (1) /63, dated the 25th 
February, 1965]. 

fuRTHER INFORMATION CALLED FOR BY THE COMMITl'EE 

Latest position in the matter may please be intimated. 

[Lok Sabha Sectt. O.M. NO.5 (22) ECII/63 dated the 25th JuZy, 1966]. 

FURTHER REPLY RECEIVED FROM GoVBllNMBNT 

'l'he recommendations made. in the Report submitted by the Au&-
tralian Expert have been accepte4, in principle and have to be im-
plemented in a phased programme, alongwith the recommendations 01 
the Kathju Committee regarding engineering organisation of the two 
Corporations. 

[Ministry of Transport and Aviation O .. M. No. 14-VB (1) /63 dated the 
15th September, 1966.] 

Recommendation (Serial No. 52) Para No. 101 

The Committee are not convinced that a discussion could Mt be 
heW for several month8 between the AeronatLtica.t lnspectibn De· 
pG1"tment and the Chief Impector of Indion. Airlin.es Corpo7'ation. for 
a.ppr<WfU of ~ of ma;or inapection pe1'io4 of Viacount aircNft 
lpeci4Uy when it has· been. stated by the Civil Auia.tion. Department 
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fhat "it is a common practice with OOT field officers to discu,sa .rub· 
ject verbally in the initiaL stages with the Chief I nspectOT and hv 
rtafJ whom they meet daily in the cou.rse of their normal inspectiom 
in the hangar". They are also not cOnvinced by the arguments ad
vanced by the Aeronau.tical .Tns7'ection Department for not sending 
a written reply to a letter which the Indian Airlines Corporation 
had followed up Iby ten reminders. They recommend that the mat
ter may be looked into and appropriate action taken so that such 
gross delays do not recur and the letters from the Corporation are' 
dealt with in a business-Like manner. 

REPLY OF GOVEllNMENT 

The matter has been investigated. It appears that when the pro. 
posal was first made by Indian Airlines Corporation on the 23rd 
January, 1962, it was lacking in vital details necessary for evaluating 
life development programme. The matter was discussed with the 
officers concerned in Indian Airlines Corporation and they were ad-
vised to submit necessary data. After this data was produced ~ 
Indian Airlines Corporation, the extension of maintenance check'S was 
ultimately given on 1st June, 1963. During the intervening period, 
certain references were sent by IAC, but until 28th August, 1962 
they were not informed in writing, that extension could not be given, . 
even though they had been told verbally that their request for ex-
tension of schedules, overhaul periOd, ete. would not be considered 
unless the 'Same was accompanied by complete data and full techni-
cal justification. 

2. In order to ensure that similar delays in replyin'g to the letters 
from the Corporation do not take place, the Director General of Civil 
Aviation has issued specified instruction, to the Oftlcers in-Charge 
of the Aeronautical Inspection Oftlces to ensure that reminders, aa 
and when received from the Corporation and other parties, should 
be dealt with by them personally and promptly. 

[Ministry 01 TrampO'/'t 0.14. No. 14-VB (1) /83 dated the 20th May. 
l*J . 

Recommendation (Serial No. 53) Para No. 102 

As improuflmfmt in procedun of i~«tion would make fM 'better 
utiZisatioft. of aircraft and eaming of additional revenue, the Commit
tee feel that the matter dese1"Ves serious con.I'lderatioo. They recom
mend that Government should appoint an expert committee to go ift,oo 
to the 'Whole que,tion of re-organilation lind rationaluati01l of the 
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juftctiofts of the AeroM1£ticalIn.spectioft. Department after taking ,. 
to ClCcou.nt the developments in turbo-prop and twbo-jet aircraft, the 
practice foHo1Ded in other countries, the Bt~dard of maintenance 
cchieved by the Corporations, the need fOT reorganisation Of the, Cor
poration's Inspectorates so as to take them out of the influ.ence of pro
duction' head, etc. 

~ommendation (Serial No. 54) Para No. 104 

The Committee suggest that the Expert Committee referred to 
earlier may also go into the problem of investigation of failed parts 
and fHeseribe a suitable procedure therefor. 

REPLy OP' GOVERNMENT 

Mr. Peter S. Langford, Assistant Director General of Civil Avia-
tion (Airworthiness), Government of Australia, was appointed as a 
One-Member Expert Committee in August, 1963 to examine the ques-
tion of re-organisation and rationalisation of. the functions of the 
Aeronautical Inspection Directorate of the Civil i\,viation Depart-
ment, and to make suitable recommendations to Government in that 
regard. The detailed terms of reference to him are attached. 
(Appendix VI) Mr. Langford has submitted his report, which is 
under examination. 
[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB (1) / 

63, dated the 21st January, 1964]. 

FURTHER INFORMATION CALLED FOR BY THE COMMITI'EE 

Action taken by the Government on the Report of the Australian 
Expert on the re-organisation and rationalisation of the functions 
Of the Aeronautical Directorate of the Civil Aviation Department 
may please be intimated. 

[Lok Sabha Sectt. O.M. No. 5(22) ECj63, dated the 13th October. 
1964]. 

FURTHER REPLY RECEIVED FROM GOVERNMENT 

The comments of the Director General, Civil Aviation, on the 
. recommendations made in the Langford Committee Report have 
been received and these are being 'examined by Government. 

[Ministry of Civil Aviation, O.M. No. 14-VB (1) /63, dated the 30,th 
January, 1965]. 
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FuRTHER INl'ORMA!'I()N CALLED FOR BY THE COMMrrrlZ 

Latest position in the matter may please be intimated. 

{Lok Sabha Sectt. letter No. 5 (22) ECII/63, dated the 25th July~. 
1966]. 

Fmrno:a REPLY RECEIVED FROM GOVERNMENT 

Out of the 103 recommendations made by the Australian Ex .. 
pert, Mr. Peter S. Langford, 98 were accepted by Government and 
25 of these have since been implemented. A phased programme 
is being followed in regard to the implementation of the remaining 
.recommendations. 

[Ministry of Transport & Aviation (Deptt. of At1iatwn) , O.M. No. 
14-VB (1) /63, dated the 15th September, 1966]. 

Recommendation (Serial No. 55) Par~ No. 105. 

Tke Committee mggest that ,before a new type of aircraft "in-
troduced by an operator, the concerned inspection staff of the De-
partment should be given proper training and necessary direetioM 
in the mechanism of the new type '0 as to ensure effective mspeo-
tion. 

REPLy OF GoVERNMENT 

• The suggestion has been noted. 

,[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB (1) / 
63, dated the 21st January, 19641-

Recommendation (Serial No. 56) Para No. 106 

The Committee are not convinced by the reason. advanced for 
the i1wrdinate delay of four years in sending the 'first batch oj 1M. 
pection Officers for Refresher Training. They suggest that the exe
cutive machinery sMuld be tightened up 80 that there is no delay 
in implementing a scheme after it is approved. 

REPLY OF GOVERNMENT 

The suggestion has been' noted. 

(Ministry of Transport (Civil Aviation Wing), Office Memorandum 
No. 14-VB (1) /63, dated the 21st January, 1964]. 
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Recommendation (Serial No. 57) Para No. 108 

The Committee ful that the feasibility of providing weigh brid-· 
ges at important airports which are used by non-scheduled operators: 
may be considered. They would also urge that checking for ewer
weight at airports, particularly those which are used tby non-.che
culed operators, sh01Lld be tightened up. 

RBPLY OF GOVERNMD'T 

Operations of non-scheduled operators are mainly confined to the' 
Bengal and Assam. areas. There are about 15 important aerodromes 
in these areas. These operations are expected to decrease gradually 
with the implementation of the planned improvement in the rail and 

. road communications in the Eastern Region of the country. In the 
t'ircumstances the provision of weighing scales at these aerodromes 
is not consid€red absolutely necessary, partieularly as it entails 
high recurring expenditure as well as aize8lble expenditure in foreign 
excbange. 

[Ministry of TransPQrt (Transport Wing) O.M. No. 14-VB (1) 1"d3,. 
dated the 25th .T1.l.1le, 19641, 

FuRTHER INFORMATION CALLED FOR BY THE CoMMI'l"l'EB 

It may please be clarified how in the absence of weighing sca.le. 
check is exercised 'by the Civil Aviation Department to ensure that 
th, m4:cimum total weight authorised for a~ aircraft of non-,che
.lIed operator. in its certificate 01 Air-worthine,. i, not ezceeded. 

[Lok Sabha Sectt. Q.M. No. 5(22) EC/63,clated the 13th October, 
1964]. 

A weigh 'bridge capable of aCC'llrately weighing the fUlly loaded 
~ra:tt is prorided only at Dum Dum Airport Ho1N'gel', 8malt 



weighing scales are invariably available with the Aerodrome Oftlcer 
or the Operator to weigh the passengers, luggage and frei~ht. 

The officer examines the load sheet and manifests and comparelt 
the entries therein with the weight figures obtained by him, by phy. 
sieally weighing some or all passengers, luggage and freight. The 
wEight of fuel in the tanks is calculated from readings on fuel gauges 
a'S well as by physi~al check of the tank contents hy dip sticks. The 
weight of the empty aircraft and its equipment is taken from the 
certificate of Airworthiness of the aircraft which is carried on board. 
The total weight of the loaded aircraft is thus computed from the 
above data. 

[Ministry Of Civil Aviation O.M. No. 14-VB (1) /63, dated the 3bt 
Augu.st, 1965] 

Recommendation (Serial No. 58) Para No. 113 
The Estimates Committee feel that Government should review 

at an early date the whole pos;tion regarding the training of civil 
pilots keeping in view the requirements of emergency, recommen
dations made in their Thirteenth Report (February, 19(3) and Te
commendations made 'by Narayanaswami Committee. 

REPLy OF GoVERNMENT 

The matter is under examination of Government in consultation 
with the Director General of Civil Aviation. 
[Ministry of Transport (Transport Wing) O.M. No. 14--VB (1) /63t -

d4ted the 20th May. 1164] 
FURTHER INFORMATION CALLED FOR BY THE Co;MMI'rl'EE 

JJatest position in the matter may pltase -bt intimated. 

[Lok Sabha Sectt. O.M. No.5 (20) IEC/63, dated the 13th October, 
1964] 

REPLy OF GOVERNMENT 
A scheme has been formulated for the training of Commercia! 

Pilots for which there is urgent demand from the two Corporationa 
(Indian Airli~ and Air India). Under this scheme, selection of 
candidates will be made from amongst those who have flown 150 hra. 
solo flying, or more. The selected candidates will undergo a course 
which includes comprehen'Sive training on single-en.gined aireratt. 
The ground and link training will be carried out at the Central 
training Establishment at Begumpet and, if necessary, by Air Jndia 
at Bombay. The flying training will be carried out at Flying Clubs 
8pecially 'Selected apd approved for this purpose. On completion of 
their training. it is lilrely that many of them would be able to get 
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-employment with the Indian Airlines Corporation. 

t~inistry of Civil Aviation O.M. No. 14-VB (1) /63, dated the 30th 
January, 1965]. 

Recommendation (Serial No. 59) Para No. 117 

The Com'mittee need lwrdly stress the desirability of Govern
m~nt strictly complying with the instructions contained in the De
'partment of Parliamentary Affairs Office Memorandum No. 119 (L) i 
57-P.A., dated the 25th June, 1957, on the subject of "Appointment 
'by Government of Committees. to consider matters already under 
€xamination by a Committee of Parliament" so that the instructions 
.contained therein are not contravened in future. 

REPLY OF GOVERNMENT 

The observations made by the Committee have been noted. 

[Ministry of Transport (Civil Aviation Wing), Office Memorandum 
No. 14-VB (1) /63, dated the 21st January, 1964]. 

Recommendation (Serial No. 60) Para No. 120 

The Committee feel that the administrative inspection of 
1fying clubs should be done atleast once every year so that irregula
rities which are brought to notice are tackled without loss of time. 

REPLY OF GoVERNMENT 

Accepted. The Director General of Civil Aviation has been 
directed to do the inspection of the Flying Clubs annually. 

fMinistry of Transport (Transport Wing), Office Memorandum No. 
14-VB (1) /63, dated the 20th May. 1964]. . 

Recommendation (Serial No. 61) Para No. 126 

(i) The Estimates Committee cannot appreciate the deZay of one 
year. in taking action on serious irregularities noticed in the working 
of Bev.gal Flying Club. They do not see any reason as to why an en-
quiry 'Was not held 800n after receipt of a copy of letter dated the 
1st April, 1960 from a member of the Club which contained specific 
charges of mis-appropriation of petrol and manipulation of trying 
hours, etc. 
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(ii) The Committee 'WOUld like to stress that the local repre,en. 

tl1tive of the Civil Aviation Department on the flying clubs should 
act with vigilance to see that malpractices are not indulged in by 
the Club. It is not enough that h'e should merely forward minutes of 
the executive committee meetings, etc. Of the Club. In fact, it should 
be his duty to suggest concrete line of action when there is reasOn to 
r,elieve that malpractices are being indulged in and that the affairs 
of the Club are not being properly managed. The Committee 
would like to emphasise that prompt I1ction should be taken when 
irregularities in the working of Flying Clubs come to the notice of 
the authorities. 

REPLy OF GoVERNMENT 

(i) Noted. 

(ii) The views expressed by the Committee have been J1.oted and 
necessary action is being taken. 

[Ministry of Transport Office Memorandum No. 14-VB (1) /63, dated 
the 21st January, 1964] 

Recommendation (Serial No. 62) Paras No. 121 and 128 

The Committee recommend that Government m4y at 1111. 'early 
date standardise a trainer aircraft for the use of Flying Clubs. in 
consultation with Hindustan Aircraft Limited and Indian Air Force, 
as it would lel1d to considerl1ble saving in the annul1l recumng ex
penditure. 

REPLY OF GoVERNMENT 

Accepted, in principle. The design work for the proposed aircraft 
has been undertaken by the Technical Centre of the Civil Aviation 
Department. The development of the prototype is likely to take 
more than 2 years. 

[Ministry of Transport (Civil Aviation Wing) I Office Memorandum 
No. 14-VB (1) /63. dated the 21st January, 1964). 

Recommendation (S. No. 63) Para No. 130 

The Committee find that a large number of aircraft of flying cltths 
remain unserviceable. They feel that the Civil Aviation Department 
shOuld actively help the flytng clubs in getting spare pa'l'h at r~
~onable rata. 
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Rl:PLy or GoVEllOO::N'r 

Accepted. Director General of Civil Aviation 1wI been asked to 
take necessary steps in this direction. 

[Ministry of Transport (Civil Aviation Wing), Office Memorandum 
No. 14-VB (1) /63, dated the 21st January, 1964]. 

Recommendation (Serial ~o. 64) Para No. 131 

The Committee recommend that Civil A1>iatimt Department 
,hould streamline the procedure of granting certificates of air
worthiness so that delays are eliminated. 

REPLY OF GoVERNMENT 

Accepted in principle. The Director General of Civil Aviation is 
taking suitable steps in this direction. 

[Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st Janu
ary, 19M]. 

Recomm.eDda~on (Serial No. 65) Para No. 132 

The Committee are in agreement with NarayaMS1Dcmi Com-
mittee that "for the future, immediate steps should be taken to train 
p many Pilot Instructors as poS'ribIe considering the number of 
Club" ezisting at present and the number that is likely to be started 
in future." The Estimates Committee also suggest that a scheme 
,hould be worked out and implemented· early to impart refresher 
course" to flying instructors. 

RI:PL Y OJ' GOV'l:RlDONT 

Both these reeomm'endations are accepted in principle. Training 
aehemes have already been evolved, whereby training of Flying 
Instructors is in progress at a few Flying Clubs. Proviston of re-
fresher courses to Flying Instructors is not possible immediately, 
owing to pre-occupation of the Clubs with the commitment of train-
ing of cadets for the Indian Air Force. This, however, is kept in 
view and refresher courses will be arranged, in due coone. 

[Miniltry 01 T7'cmsport (Ciml Atnotion Wing), Office Memorandu.m 
No. 14-VB (1) /63, dated the 21st JanU4rt1, 19M]. 
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Recommendation (Serial No. 66) Para No. 134 

The Committee recommend that the Civil Aviation Department 
should take effective steps to populaTise gliding by adopting IUCh 
meClS'UreS as (i) observing club days for arranging demonstration 
flights; (ll) giving pwblicity to faciLities available in the dub, in 
the universities and colleges. 

REPLY OF GoVERNMENT 

Accepted. in principle. The Director General of Civil Aviation has 
been requested to take necessary steps in this direction. 

[Ministry of Transport Office Memorandum No. 14-VB (1) /63 dated 
the 21st January. 1964]. 

Recommendation (Serial No. 67) Para No. 137 

The Committee hope that indigenous manufacture of winche& 
will be BOon taken up. 

REPLY OF GOVERNMENT 

This recommendation has been accepted and necessary steps are 
being taken in this direction to ensure that future requirements of 
winches are obtainable, tlS far as possible, from indigenous sources. 

[Ministry of Transport (Civil Aviation Wing), Office Memorandum 
No. 14-VB (1) /63, dated the 21st January, 1964]. 

Recommendation (Serial No. 68) Para No. 138 

Pending the manufacture of cables within the country, the Com
mittee would suggest that the Civil Aviation Department should 
ensure that this essential item of consumable stores is supplied to 
the Gliding Clubs at rea.onable rates. 

REPLY OF GOVERNMENT 

Accepted. Director General of Civil Aviation has been requested 
to take necessary steps in this direction. 

{Ministry of Transport (Civil Avia.tion Wing), Office Memorandum 
No. 14-VB (I) /63, dated the 21st JanwT'1J, 1964]. 

BeeommendatioD (Serial No. 70) Para No. US 

The Committee are gla.d to note that Air Indi4 1la,..,e cdnJ~ 
etandardised their airC1'ajt to one type namely BOeing" The C0m.-
mittee recommmd that Gooernment m411 C'fIt'MfU!!I the feuibiUtv C1f 
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standardising aircraft for air services, within the country also and 
ItUggest that having regard to the various requirements th~re should 
be not more than three types so as to achiet'e maximum economy 
and efficiency. 

REPLY OF GOVERNMENT 

The Committee's recommendation is accepted, in principle, and 
will be kept in view while drawing up the future re-equipment pro-
gramme of the Indian Airlines Corporatior. 

[Ministry of Transport (Transport Wing), Office Memorandum No. 
14-VB (1) /63, dated the 18th April, 1964]. 

Recommendation (~ial No. 71) Para No. 144 

The Committee have no doubt that Government would satisf1i 
itself fully about the payload capacity, operating cost etc. of Avro-
748 ,before undertaking its manUfacture for commercial use in the 
country. 

REPLY OF GOVERNMENT 

The Indian Airlines Corporation would go in for Avro 748 aircraft 
for use on their regional routes as soon as the aircraft is available for 
commercial operations. The Corporation is considering the question 
of number of aircraft to be purchased by them 

[Ministry of Transport (Transport Wing), Office Memorandum No. 
14-VB (1) /63, dated the 18th April, 1964]. 

Recommendation (Serial No. 73) Pal'a No. 148 

The Committee feel that prompt decision and follow up action 
should invariably be taken on recO'tnmendations made by the Acci
dent Investigation. Section so as to avoid recurrence of such acci
&lents. 

REPLY OF GoVERNMENT 

N o~ for compliance. 

[Ministry of Transpor~ Office Memorandum No. 14-VB (1) /63 dated 
the 21st January, 1964] 

Recommendation (Serial No. 74) Para No. 149 

The Committee aTe constrained to note that Air Safety CiTCU1a1"S, 
uJUch ccm.taln em analysis of ace menta cmd a section on gene,-al 



47 
~ 

safety precautions, w~re not issued during the years 1960 and 1961 
on the g1'ound that officers of the Accident Investigation Section had 
been deputed faT training abroad or were too busy with the investi-· 
gation of accidents to bring out the Circulars. The Commitee are 
unable to appreciate reasOhs for suspending issue of Air Safety Cir
culars for two years and consider that such Circulars, which consti
tute an effective means of educating the aircraft operatars, in safety' 
precautions should be issued regularly. 

REPLY OF GOVERNMENT 

Noted. The publication of Air Safety Circulars has already been 
resumed. 

[A{inistry of Transport Office Memorandum No. 14-VB (1) /63 dated 
the 21st January, ]004] 

Recommendation (Serial No. 76) Para No. 152 

The Commitee recommend that the representatives of the Minis
try of Transport and Communications, Civil Aviation Department 
and the Director General, Supplies and Disposals may jointly go 
into the question of streamlining the procedure and expediting the 

, procurement of eqUipment required by the Civil Aviation Depart
ment. 

REPLY OF GOVERNMENT 

Noted. The Director General of Civil Aviation has already ini-
tiated discussions with the Director General of Supplies and Dis-
posals for streamlining the procedure. 

[Ministry of Transport (Civil Aviation), Office Memorandum No. 14-
VB (1) /63, dated the 21st January, 1964J. 

F'URTIIER INFORMATION CALI.ED FOR BY THE COMMITTEE 

Action taken by the Government to streamline the procedure' 
and expediting the procurement ~f equipment required by the Civil 
Aviation Department as a result of discussions held. by the Director' 
General of Civil Aviation with the Director General of Supplies and 
Disposals may please be intimated. 

[Lak Sabha Sectt. O.M. No. 5(22)EC/63 dated the 13th October,. 
1964] 

FURTHER REPLY REcEIVED FROM GoVERNMEN'l' 

In pursuance of the recommendation of the Estimates Committee, 
discussions were held between the representatives of the Civil Avia-
tJ01\ Department and the Director ~eral of Supplies and Disposal,. 
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'for streamlimng the procedure and expediting the procurement 01 
equipment required by the Civil Aviation Department. As a result 
of these discussions, it has be'en decided to effect certain procedural 
changes. It is expec~d that with the revised procedure there will 
be improvement in the processing of indents by the Director Gene-
ral of Supplies and Disposals. 

[Minutry of Transport and Avid'tion (Department of Aviation) 
O. M. No. 14-VB (1) /63 dated the 23rd MarCh, 1966] 

Recommendation (Serial No. 77) Para No. 153 

The Committee suggest that the feasibility of appointing a 
Standing Committee consisting of the representatives from the 
various interested organisations including the Ministry Of Defence, 
the Hindustan Aircraft Limited, the Indian Airlines Corporation, 
the Air India and the Director General, Civil Aviation may be 
examined so that there is proper co-ordination and the requirementa 
of spare parts are met as far as possible from indigenous sources. 

REPLY OF GoVERNMENT 

Government are in agreement with the recommendation of the 
'Committee for the constitution of a Standing Committee consisting 
of representatives from the various interested organisations. Steps 
.are being taken to constitute such a Committee. 

[Ministry of Civil Aviation O.M. No. 14-VB (1) /63, dated the 24th 
August, 1965] 

Recommendation (Serial No. 78) Para No. 154 

The representative 01 the Department sta.ted that under P. W . 
. System of accounting foLlowed by the Ci4lil Aviation Department", 
payments were made by cheques and not in cash. It was ctdded that 

,-4S cheques were not readily acceptable to electrical authorities and 
private firms at out-stations, the delay in payment deprived the De
partment of the benefit of rebate which it would have otherwise 
been entitled to. Payments are now stated to be made in cash (W 

by demand draft.. The Committee would like the Depm-tment to 
risure that payments in all such cases are made e;x:peditioustll .0 

. that the GovernmeAt do not 10.e the rebate. 

llRLy OJ' GoYBalnQlft' 

With the introduction 01 the Public Works System of 8CeOUJl~ 
from. 1st April, 1_, there were some cases of loss of rebate on btn. 



49 
101' the supply, of electricity, etc. This was ~ue to the non-acceptance 
by the electric companies of the cheques issued by some of the 
Divisional Officers in this Department towards the payment of the 
bills. However, after some time and as the Divisional Officers 
'became familiar with the working of the new system, payments to 
-parties, who were reluctant to accept cheques, were made by the 
"Reserve Bank of India Demand Drafts, and since then there hu 
'hardly been any case of loss of rebate. 

Fresh instructions have however been issued. by Director Gene-
'ral of Civil Aviation to all his Divisional Ofticers, as recommended 
"by the Estimates Committee, to take immediate steps to ensure that 
"there is no loss of rebate of any kind. 
IMinistry of Transport (Civil Aviation Wing) O.M. No. 14-VB(1)/ 

63 dated the 21st January, 1964] 

Recommendation (Serial No. 79) Para No. 155 

The Committee regret that the compilation and publication 
"of annual reports of a Department which deals with the fastest means 
.of communication should be delayed for several years. They suggest 
-that if the reports are to serve any useful purpose, they should be 
brought out in Vime. They recommend that a time limit may be 
prescribed for compi'14tion of the annual report of the Depar1>m,ent, 
:3ay six months after the close of the year and steps may be taken to 
:$ee that the reports are published' expeditiously. 

REPLY OF GOVERNMENT 

The need for expeditious publication of the annual reports is 
:accepted. It has been decided ~at the annual reports of the Civil 
.Aviation Department should be compiled as far as possible in about 
'.six months after the close of the year. 
1Ministry of Transport O.M. No, 14-VB (1) /63, dated the 21st January, 

1964] 

FURTHER INl'OBMATION CALLED FOR BY THE COMMI'rI'D 

Please furnish copies of the two latest Annual Reports published 
'by the Civil Aviation Department together with. their dates of 
'publication. 

[Lok Sabha Secretariat Office Memorandum No. 5 (22) ECj.63, dated 
the 13th October, 1964] 

:2531 (Ail) r...s-..t. 
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FURTHER REPLY RECEIVED FROM GOVJ:RNMENT 

A copy each of the Reports on the Progress of Civil Aviation ill 
India for the years 1961 and 1962 are sent herewith.· These RepoJ1S 
were published in December, 1964. 
[Ministry of Civil Aviation O.M. No. 14-VB (1) /63, dated the 25,,.. 

.rebf'Uari/, 1965] 

*Not reproduced. 



CHAPTER m 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S REPLY 

Recommendation (Serial No.4) PM. No. 13(i) 

The committee are unable to appreciate the reasons advanced 
JOT holding up action on the Report Of the Deputy Secretary (0 and 
M Officer of the Ministry) when his findings were clear and specific 
and the object of undertaking the study admittedly was 'to achieve 
quick results' and 'reduce the number of stages through which work 
passed'. The Committee feel that had prompt action been taken on 
the Report, it would have resutted not <mty in economy but also: 
improved etJiciency by reducing the number oj stages through which 
work passed. 

REPLY OF GoVERNMENT 

Action on the recommendations of the Deputy Secretary (0 Ie M 
Officer of the Ministry) was initiated soon after the preparation of 
the Report. The Report was scrutinised in the Civil Aviation Depart-
ment and as a result thereof the post of Assistant Director, Air 
Transport, was downgraded to that of Aerodrome Oftlcer (Opera-
tions) (from Class I Senior Scale to Class I Junior Scale), one post 
of Senior Communication Officer was transferred froni the head-
quarters to a su'bordinate office, while the post of Operations Oftlcer 
in the Information and Regulations Directorate was abolished. As 
regards the recommendations relating to the reduction in the num-
ber of stages through which work passed these could not be imple-
mented in full because of the technical nature of the s1ructure and 
heirarchy of the Civil Aviation Department. It may be observed 
that the CiVil Aviation Department being essentially a technical 
one, level jumping could not be introduced straightaway on the 
scale recommended by the Deputy Secretary (0 & M Officer), as 
each officer through whom the case passes, is expected to make a 
definite contribution based on his technical knowledge and experi-
ence. Since the introduction of level jumping required a very 

SI 
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elaborate study of the Civil Aviation Department, this problem was 
left to be work-studied by the Special Reorganisation Unit who had 
by then undertaken the study of the Department. 

[Ministry of Transport (Civil Aviation Wing) O.M. No. 14-VB (1) /63, 
dated the 21st January, 1964] 

Recommendation (Serial No.4) Para 13(il) 

The Committee hope that the SRU studies will be completed at 
an early date and that the Government would lose no time in taking 
prompt action with a view to rationalise the system of 'Work in the 
Civil Aviation Department and to effect economy. 

~LY OF GO~ENT 

The Special Reorganisation Unit have since submitted its prelimi-
nary report and the comments of the Civil Aviation Department on 
the Report of the various DIrectorates are in process of finalisation 
after diseUssion with the SRU. 

[Ministry of Transport O.M. No. 14-VB (1) /63, dated the 21st January, 
1964] 

FuRTHER INFORMATION CALLED PaR BY THE COMMITTEE 

Action taken by Government on the report of the Special Reor
gani.~tion Unit may please be intimated. 

[Lok Sabha Secretariat Office Memorandum No. 5 (22) EC /63. dated 
t~e 13th October, 1964] 

FURTHER REPLY RECEIVED FROM Go~ 

The matter is still under consideration in consultation with the 
Director General of Civil Aviation. 

(Miniltry of Civil Aviation O.M. No. 14-VB (1) /63, dated the 31st 
August, 1965] 

Fu1moat INPOBMIl"rION CAliLJI) FOIl BY TRB' ~ 

Pleale state the action taken on the Report of the Speci4~ Reorgani
BUtion Untt. 

[Lok Babha Bectt. O.M. No.5 (22) EC/63, dated the 10th March, 196'7] 



;F.t7Jt11D1l··RII'LY 1UI:C!ElVED. FROM .GO~MENT 

The recommendations of the Staff Reorganisation Unit, whim 
carried out work-study in the Headquarters office of the Director 
General of Civil Aviation in 1963 have become obsolete, as between 
then and now there have been far reaching developments in the 
Department of Civil Aviation and the responsibilities and activities 
of the Department have multiplied manifold. The Staff Inspection 
Unit, Ministry of Finance, has therefore, been requested to draw up 
a programme for a de novo study. 

[Ministry of Tourism and Civil Aviation a.M. No. 14-VB (1) /63, dated 
16-6-67] 

COMMENTS OF THE COMMITl'EE .. 
The Committee are constrained to observe that the Ministry did 

not take prompt action on tile recommendations of the Staft' Re-
organisation Unit as suggested by them in para. 18 of their Report. 
If the Government had implemented the recommendations of SRU 
in time, they would not have become obsolete by now, necessitating 
a further examination of the Department. In any case, the Com-
mittee do not find any justi1ication for the delay in implementing 
their earlier recommendations. 

Recommendation (Serial No. 16) Para No. 38 

The Committee feel that if consultations regarding construction 
of terminal building at Santa Cruz had been held right in the begin
ning with the airlines who were principally going to use the airport 
it would have made for the better designing of the building, which 
would have rendered satisfactory service to the travelling pubUc. 
The Committee recommend that in designing new buildings and 
runways at important airports Gooernment should consult the ai1'
lines and where necessary Indian Air Force before finalising the 
designs. In fact, it may be usefUl to have a small consultative com
mittee consisting CJf the leading uaers of the airport so that conn.. 
nuous consultation was p088ible even during the period of construc
tion for settling details which would enhance the utility of the 
building. 

. REPl..v OJ' GoVERNIOlft 

The terminal bunding at Santa Cruz airport was planned in -1948 
on the lines of similar buildings constructed at international air-
ports in other countries. All the available expert opinion, including, 



international airlines operators, fuelling companies and other inter-
ested organisations was taken into account while framing the 
development plan of Sania Cruz airport and its terminal building. 

At the time the Santa Cruz terminal building was planned, its 
designers looked 10 years ahead. During its construction frequent 
meetings were held with Airline Operators and other users of the 
building in order '1:0 ensure the best utilisation of the building. 

While planning the construction of Terminal Buildings at inter-
national airports, operating companies, Customs, Health arid Immi-
gration authorities are invariably consulted. Questions of common 
interest are discussed in meetings and conferences which are 
periodically held by the Director General of Civil Aviation. 

{Mini.stry of Transport (Civil Aviation Wing) O.M. No. 14-VB (1) /63, 
dated 21st January, 1964] 

FURTHER INFORMATION CALLED FOR BY 'IlIE COMMI'l"rEE 

Action taken by the Government on the recommendation of the 
Committee that a sm.all consultative committee consisting of the 
leading users of the airport m.ay be formed so that continuous con • 
• ultation was possible even during the period of construction of 
terminal buildings at important airports for settling details which 
would enhance the utility of the buildings, may please be intimated. 

[Lok Sabha Sectt. O.M. No. 5(22) EC/63, dated the 13th October, 1964] 

FURTHER REPLY RECEIVED FROM GOVERNMENT 

The question of constituting a committee as proposed by the 
Estimates Committee has been examined again, but Government 
consider that inasmuch as, under the existing arrangement, the 
it'fterests concerned are consulted before the plans are drawn up as 
well as at the time of finalisation, no particular purpose will be 
served by having a special committee as proposed. 

[Ministry of Civil Aviation O.M. No. a-VB (1) /63, dated the 31st 
August, 1965] 

Recommendation (Serial No. 21) Para No. 4:6 

The Committee regret that the remodelling of the two retiring 
halls in the terminal building at Palam has t4ken about three years. 
They also feel that if the construction of these two haUs had been 
done after prop~ planning a.nd comultations. it would not have 



ss 
~een necessary to remodel the same la.ter. The Committee, ther~ 
fore, urge that the Civil Aviation Department ·should effect complete 
'Co-ordination with the Corporations, operating companies, customs 
authorities etc. in formula.ting construction plans of terminal build
ings etc. 

REPLY OF GOVERNMENT 

The right wing of the first fioor of the terminal building at 
Pal am airport was originally constructed to provide some retiring 
accommodation for us'e of passengers and so the question of consul-
tation with Airlines etc. did not arise. The work was sanctioned in 
August 1958 and completed in December, 1959. 

Since provision of additional accommodation for passenger 
facilities, on the ground floor, was only possible by utilisiQg the 
:space occupied by the restaurant, it was decided to remodel the 
retiring rooms, on the flrst floor as a restaurant. All works in this 
connection have been completed and the restaurant is now function-
ing from the first floor since June, 1963. 

Plans for additions and alterations to the ground floor accommo-
dation have been finalised, in consultation with all concerned. The 
estimates for the work have been sanctioned and the work Is expect-
ed to be taken up shortly. All users of accommodation in terminal 
buildings are being consulted before undertaking the construction 
Or additions and alterations to such bUildings. 

[Min.istTY of Transport (Civil Aviation Wing) O.M. No. 14-V.B (J) /63, 
dated the 21st January, 1964] 

FURTHER INFORMATION CALLED J'OR BY 'nIE ESTIMATES COMMI'M'EE 

Please state the present position regardin.g remodelling of two 
retiring halls in the terminal building at Palam Airport. 

Also please state whether an the uSers of. accoTltmodation in 
terminal building are consulted before undertaking the construction 
{)r additions and alterations to such buildings. 

[Lok Sabha Sectt. O.M. No. 5(22)EC/63, da.ted the 13th July, 1967] 

FURTHER REPLY RECEIVED FROM GOVERNMENT 

All the works in connection with the extension of halls in pursu-
ance of the recommendation of the Twenty-Ninth Report of the 
Estimates Committee have since been completed. 
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It is confirmed that all users of accommodation . are consUltecJ! 

when any additions and alterations are planned to such builc:U.ng&. 
at the aerodromes. 

[Ministry of Tourism and Civil Aviation O.M. No. 14-VB (1) /63, dQtecf:. 
the 18th July, 1967] 

Rec:ommendation (Serial No. 25) Para No. 51 

(i) The Committee are constrained to note that there is tw· 
proper co':ordination among variOus authorities for m4n1iing thinf 
customs' channel at Dum Dum which has been rea.dy since 1960. 

The Committee suggest that the representatives of the Civil 
Aviation Department, Customs Department of Central Government 
and Security Department of West Bengal should immediately go into 
the question of ptressing into service the third customs channel a.t 
'Dum Dum airport. • 

(ii) ,The Committee are oj the view that matJers relating to 
posting of staff etc. should be settled at the sta.ge of sanctioning 4' 
project so that as soon as a project is completed it can be put to· 
elfective use. 

(iii) . The Committee also feel tha.t to ensure that the Customs 
Department limit their I demttnds 10r built· 'flccommod4&n ' to their 
actual requirements the question 'Of levying· a charge on them ~.!I' 
be considered so that it acts as a salutary check. 

REPLY OF GovERNMENT 

(1) The third customs channel at Dum Dum airport has been· 
put into operation with effect from 6th March, 1963. 

(ii) Accepted in principle. 

(iii) Hitherto the practice has been to allot office accommodation.. 
free 'Of rent, to non-commerclal Government Departments. The-
suggestion to levy a char~e is further beIng examined In conflUl-
tation with other Departments concerned. 

[Ministry of Transport O.M. No, 14-VB(1)/63, dated the 21st Janu-
ary, 1964]. 

ADDITIONAL INFORMATION FU1tNIsImD BY 'GoVllm~ 

With the introduction of Caravelle ··aircraft the Indian Airlines 
Corporation were experiencing accommodation diftlculty for the-
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handling of domestic passengers at Calcutta airport. : It has there..· 
'fore been decided to hand over the space, known as '''third customs· 
channel" to Indian Airlines Corporation, for handling of domestic 

. passengers. 

[Ministry of Transport O.M. No. 9-AA/2-64, dated the 31st March, 
1964] 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

Please state the Tesults of examination of the suggestion of the· 
Estimates Committee to levy a charge on the non-commercial Gov
ernnnent Departments 80 that they limit their demands fOT . built 
accommodation to their actual Tequirements. 

[Lok Sabha Sectt. O.M. No. 5 (22) EC/63, dated the 13th July, 1967], 

FURTHER REPLY RECEIVED FROM GOVERNMENT 
I 

As the Customs Department is a service department, no rent is 
recoverable for office accommodation provided to them at· civil 
aerodromes in accordance wiih Article 60 of Accounts Code Volume 
I. The· Ministry of Works, Housing and Supply have issued orders 
in December, 1965 laying down the scales of accommodation to be 
provided to Customs and other departments. These orders serve as 
a check on the demands of Customs Department for additional 
accommodation. However, the accommodation provided to the 
Customs Department at civil aerodromes is generaUy within the· 
scales laid down by the Ministry of Works, Housing and Supply. 

[Ministry of Tourism and Civil Aviation O.M. No. 14-VB (1) /63, dated 
the 18th July, 1967] 

Recommendation (Serial No. 49) Para No. 89 

The Committee hope that in installing the new equ.ipment relat-· 
ing to multiple announcing positions Government have prOfited 
from the latest advances made in other leading countries and their 
Own e~erience of the 'Working of S'UCh equipment at Santacruz. 
They would like the DepaTtment to pay special attention to the 
public tuidreas system so as toroise its ,t41ldard to a high Zeuel of 
efficiency. 

R.IM. y OJ' GoV'ERNMENT 

Noted. 

tMinistTy ofTramport OM. No. 14-VB (1) 163,cfa.ted the 21st Janu-
ary, 18M], 
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Recommendation. (Sedal No, 69) Para No, 13t 

The Committee note that selection of candidates for awarding 
·scholarships at the Gliding Clubs/Centres for the year 1962-63 had 
not been finalised till August, 1962. They suggest that it should 
be finalised soon after the commencement of the financial year so 
that the scholarships are utilised in full. 

REPLY OF GOVERNMENT 

The Gliding Scholarship Scheme was sanctioned in April, 1961 
on an experimental basis and since the results of the experiment 
were not encouraging, the Scheme has not been continued during 
1962-63. The Direclor General of Civil Aviation has been asked to 
suggest some alternative Scheme to popularise gliding in the coun-
try. The s~ggestion of the Committee to finalise such Schemes soon 
after the commencement of the financial year has been noted for 
future guidance. 

'[Ministry of Transport (Transport Wing), O.M. No. 14-VB (1) /63, 
dated the 20th May, 1964] 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

Latest position in the matter may please be intimated. 

[Lok Sabha Sectt. O.M. No. 5 (22) -EC /63, dated the 13th October, 
1964] 

FURTHER REPLY RECEIVED FROM GoVERNMENT 

The question of evolving some alternative Scheme to popularise 
gliding in the country is still under consideration, in consultation 
with the Director General of Civil Aviation. 

,[Mnistry of Civil Aviation, O.M. No. 14-VB (1) /63, dated the 3rd 
April, 1965] 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

Latest position in the matter may please be intimated. 

'[Lok Sabha Sectt. O.M. No. 5 (22) ECII/63, dated the 25th July, 1966] 

FURTHER REPLY RECEIVED FROM GOVERNMENT 

In order to encourage gliding activity in the C011.11try, we are 
examining whether before undertaking flying traiDing by powered 
aircraft at the Flying Clubs, candidates who have already done 
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80me gliding be given preference over those who have not done &n7 
gliding before. 

(Ministry of Transport and Aviation (Deptt. of Aviation) O.M. 
No. 14-VB (1) /63, dated the 15th September, 1966] 

FURTHER REPLY RECEIVED FROM GOVERNMENT 

Please state the present position in the matter. 

(Lok Sabha Secretariat O.M. No. 5(22)ECII/63, dated the 13th JulJ/, 
1967] 

FURTHER REPLY RECEIVED FROM GoVERNMENT 

The Director General of Civil Aviation has recently proposed 
that while selecting trainees in power flying at a Flying Club, pre-
ference be given to those who have done gliding and performed 
at least 30 solo launches, and one half of the flying hours 
done by a trainee for the issue of a Glider Pilot's Licence be counted 
towards flying experience for issue of a Private Pilot's Licence. The 
proposal is under consideration of Government. 

[Ministry of Tour'ism and Civil Aviation O.M. No. 14-VB (1) 163-Pt., 
dated the 18th July, 1967] 

COMMENTS OF THE COMMITTEE 

While the Committee do not like to pursue the matter further, 
they, nevertheless, hope that in implementing any new scheme for 
encouraging gliding activity in the country the suggestion of the 
Committee will be kept in view. 



CHAPTER IV 

RECOMMENDATIONS IN ,RESPECT OF WHICH 'REPLIES or 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

RecoDllDeadation (Serial No. 72) Para No. 147 

The Committee find that the Government Inspectors of Railways: 
who investigate accidents on railways are not only made indepen
dent of all Zonal Railways but also of the Railway Board and func
tion under the Ministry of Transport and Communications. The 
Committee consider that the wholesome principle that the agency 
investigating 'into accidents should be independent of the organisa
tion should be followed in the case of Civil Aviation. They recom
mend that the Accident Investigation Section may be taken. out of 
the purview of the Director General of Civil Aviation and placed 
directly under the Ministry of TranBport and Communications or 
under any other Ministry considered suitable. 

REPLY OF GOVEBNMENT 

The recommendation has been carefully considered by the Gov-
ernment. In view of the fact that almost all fatal accidents to 
passenger aircraft are enquired into by Courts of Inquiry assisted 
by assessors possessing technical knGwledge and experience, the 

'. Government of India are of the view that no useful purpose will 
be served by transferring the Accidents Investigation Section from 
the Civil Aviation Directorate. The other points which have been 
taken into consideration are:-

(i) The Accidents Investigation Branch has to keep abreast 
of the technical developments and it would be difficult to 
ensure this objective if it were to be divorced from the 
Civil Aviation Departnient. 

(ii) A very large number of accidents which are non-fatal 
but which result in serious damage to aircraft are at 
present being investigated by Aircraft Inspectors at the 
vaJious om-stations. These accidents will continue to be 
so investigated even after the tranfer of Accidents Investl-
ga tion Branch to the Ministry. 

60 
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(iii) otBeers to fill up the posts in ·the··Accldents InvesUgatloD 
Branch alter' its sepa.ratien. will . haw- to be recruited ,from, 
the Civil Aviation Department, both against short-term 
and long-term vacancies as it will be difBCult, to secure· 
suitable personnel of requisite calibre from other BOUJ'C8II. 

[Ministry of Transl»rt Office MemoTandum No. 14-VB (1) 163, dated 
the 18th April, 1964] 

FuRTHJ'.R llO'ORKATION CA.lJJ!:D FOR BY THE CoMMITl'&£ 

The following information may please be furnished: 

(i) Number oj fatal accidents not enquired into by the Court. 
of Enquiry during each of the last three years; 

(ii> Procedure adopted for investigation of such fatal acci
dents as are not enquired into by the Courts of Enquiry. 

{Lok Sabha Sectt. O.M. No. 5(22) EC/63, dated the 13th October, 
1964] 

FURTHER INFORMATION CALLED FOR BY THE CoMMI'l"lD 

As a matter of policy adopted so far, a formal investigation by a 
Court of Enquiry is ordered generally in cases of fatal accidents 
involving aircraft operating scheduled passenger services. Fatal 
accidents, which are not investigated by Courts of Enquiry, are the 
subject of investigation either by Committees of EnqUiry or Depart-
mental Inspectors. The number of fatal accidents not enqUired into 
by the Courts of Enquiry during the last three years -is as follows:-

Year 

1962 

1963 

No. of fatal accidents not enquired into by 
Courts of Enquiry . 

3 

3 

1964 (upto 31st Oct.) 4 



None of the above ten fatal accidents involved an aircralt which 
was engaged on a scheduled passenger service. 

[MmiriTy of Civil Aviation O.M. No. 14-VB (1) /63, dated the 8th 
December, 1964] 

COMMENTS OF TIll: COMMl'rl'D 

The Committee reiterate their earlier recommendation that the 
wholesome principle that the agency investigating into accidents 
mould be independent of the organisation should be followed in the 
case of Civil Aviation. 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES-
OF GOVERNMENT ARE STILL AWAITED 

Recommendation (Serial No.2) Para No. 10 

The Committee believe that the proposal to designate one officer 
for co-ordination at large aerodromes would not entail additional 
expenditure as it is only a question oj naming an existing officer as 
co-ordinating authority. The Committee hope that in the light of 
experience gained of the working of the scheme in Bombay and Cal
cutta it would be extended to other large airports to ensure better 
co-ordination. 

REPLY OF GOVERNMENT 

The work of the Aerodromes, Communications and Aeronautical 
Inspection Branches is generally co-ordinated by the Controller of 
Aerodromes at the regional level and the Aerodrome Officer-in 
Charge at the aerodrome level. This arrangement is not considered. 
entirely satisfactory as the co-ordinating Officer has no real authority 
to enforce his decision, as the ofllcer, whose work is co-ordinated~ 
are all generally of the same level. The Director General of Civil 
Aviation is examining how some kind of unified control and better· 
co-ordination can be achieved. 

[Ministry of Transport (Civil Aviation Wing), O.M. No. 14-VB (1) j: 
63, d4ted the 21st January, 1964]. 

Fmrrm:R INFORMATION CALLED FOR BY THE COMM1'l"l'lZ 

Latest position in the matter may plea.se be intimated. 

[Lok Sabha Sectt. O.M. No. 5 (22) EC/63, dated the 13th October •. 
1964] 

FURTHER REPLY RECEIVED FROM GoVERNMENT 

The Director General of Civil Aviation has since formulated' 
certain proposals, which are being examined by Govenunent. 

[Ministry of Civil Aviation O.M. No. 14-VB (1»)63, dated the 23rct. 
MarCh, 1966]. 

83 



FuRTHER INFORMATION CALLED FOR BY THE COMMrrl'lZ 

The decision of the' Government in the matter may be communi
-cated. 

:tLok SQJbha Sectt. letter No. 5 (22) /ECII /63, dated the 25th July, 
1966]. 

FURTHER REPLY RECEIVED FROM GOVERNMENT 

A scheme for reorganisation of the gazetted services of the Civil 
Aviation Deparment, both at Headquarters and in the regions js at 

'present under consideration of Government. This .cheme provides 
for each international airport being placed under the charge of one 

. airp.ort authority. 

,[Ministry of Transport and Aviation (Deptt. of Aviation), O.M. No. 
14-VB (1) /63, dated the 15th September, 1966]. 

FURTHER INFORMATION CALLED FOR BY THE CoMMITl'EE 

Pletue state the present position about nominating an officer as 
.Co-ordinating authority at large airports. 0 

. [Lok Sab/1lL Sectt. O.M. NO.5 (22) EL/63, dated the 10th March. 1967]. 

The proposal for having one airport authority to be in overall 
,charge at each international airport, is a part of the scheme for re-
o organisation of the gazetted services of the Civil Aviation Depart-
ment. The scheme is still under examination. 

'[Ministry of To1".Tism and Civil Aviation O.M. No.. 14-VB (1) /63. 
dated the 10th May, 1967]. 

FimTJ{ER INFORl'.,IATION CALI,.ED FOil, BY THE Co~ 

Please state the present position in the matter. 

'(Lok Sabha Sectt. O.M. No. 5(22) EC/fYd, dcted tM 13th July, 1967]. 

F'uR'1'HER REPLY IlIICElVBD FROM GovI:IufMI:MT 

The scheme is still under examination. 

'(Miaist1'y of Tourism and Civil Aviation O.M. No, 14-VB(1)/63. 
dAted the 18th Jvly, 1967]. 



COMXlK'l'S Op· '!'lIB COXMil'J'IR 

Th'e Committee ftDd that ther-e has been abnormal delay in com-
ing to a final decision. Although more than four years have ela!?8C!d 
the matter is stiR under consideration. The Commitree deprecate 
such unconscionable delay and urge that the matter should- be fina-
lised immediately. (Please see Chapter I). 

Beeommeadatioa (Serial No. 75) I'-era No. 151 

The Committee feeZ that as in the case of search and rescue on 
-sea, the responsibility has been clearly entrusted to the IAF, it wooZd 
.be better if they were alBo given the responsibility for air land 
search and rescue operations. It is obvious that specialised training 
is required for such search and rescue work which the Air Force 
would be in a better position to undertake. The Committee would, 
.therejor.e, urge Government to review the posiion. 

RBPLY OF GOVBRNMENT 

The matter is being reviewed in consultation with the Ministry 
of Defence. 

IMinistry of Transport O.M. N.o. 14-VB (1) /63, dated the 21tt Janu.-
ary, 1964]. 

FURTHQ INFOltMA'l'lON CALl-BD t'oa BY 'l'HE COM¥I'l"l'D 

Latest position in the matter may please be intimated. 

fLok Sabha Sectt. O.M. No. 5 (22) EC/63, dated ~he 13th October, 
1964]. 

FuRTHER ~Y RECEIVED FROM GOVERNMENT 

ora. matt_ iI IWl under the ocmaicteratlcm. of the Minilby of De-
'ftmee. 

[Mi~~try of CiVil A1.'iation O.M. No.. 14-VB (1) 163.. date" t~e ,til. 
December, 1964]. 

2531 (AU) LS-S. 
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FURrin:R INFORMATION CALLED FOR BY THE COMMI'l"l'D 

Latest position in the matter may please be i11.timate\ 

[Lok Sabha Sectt. O.M. No. 5(22) EC/63, dated the 13th October~ 
1964]. 

FURTHER REPLY RECEIVED FROM GoVERNMENT 

The matter is still under the consideration of the Ministry of De-
fence. We are urging them to come to a decision expeditiously. 

[Ministry of Transport and Aviation (Deptt. of Aviation), O.M. No_ 
14-VB (1) /63, dated the 31st August, 1966]. 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

Please' state the present position about entrusting the IAF with: 
the responsibility of air land search and rescue operations. 

(Lok Sabha Secretariat letter No. 5/22/ECII/63, dated the 10th: 
March, 1967]. 

FURTHER REPLY RECEIVED FROM GoVERNMENT 

The matter is being examined by the Ministry of Defence in con-
sultation with Air Headquarters. 

[Ministry of TOUrism and Civil Aviation O.M. No. 14-VB (1) /63 .. 
dated the 10th May, 1967]. 

FURTHER INFORMATION CALLED FOR BY THE COMMITTEE 

Please state the present position in the matter. 

(Lok Sabha Sectt. O.M. No. 5(22)EC/63, dated the 13th Jul;y, 1967]. 

FURTHER REPLY RECEIVED FROM GOVERNMENT 

The Ministry of Defence have only recently informed us that the-
lAF will not be able to accept this' responsibility. We are ~xamin
fng the position arising from this decision of the IAF. 

1MinUtTy of Tourism a.nd Civil Aviation O.M. No. 14-VB(1)/sa. 
da.ted the 18th Jul2/, 1967]. 



COMMENTS OF THE COMMI'l'TEB 

The Committee find that there has been abnormal delay in com-
mg to a finaJ decision. Although more than four years have elape-
ed the matter is still under consideration. The Committee depre-
cate such unconscionable delay and urge that the matter should be 
finalised immediately. (Please see Chapter I). 

NEW DELHI; 
12th December, 1967. 
21st Agrahayana~ 1889 (Saka). 

P. VENKATASUBBA~ 
Chairman, 

Estimates Committee. 
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APPENDIX ·n 
(Vide reply to recommendations Nos. 7 and 8 in Chapter U) 
Rules to regulate the opel'ation of scheduled air transport ser-

vices by private operatws. 

[PubLished in Part II suJb-!ecti:on (i) of Secti01l. 3 of th.e Gazette 
oj india dated 31st JlI.ly, 1965]. 

GoVERNMENT OF INDIA 

l4INISTRY OF CIVIL A VIATfON 

Dated New Delhi-2: the 19th J'uly. 1965. 

28 A:~hadha. 1887 .. 
NOTl'FlCATION 

G.S.R. 1087-1n exercise of the powers conferred by section 5-
o! -the Aircraft Act, 19M (22 of 19M), 6e ·CemnlGo\t8l'nment 
~eb¥ makes the following rules further to amend the 'bltl_ 
Aircraft Rules, 1007. ' 

1. These rules may be caned the Indian Aircraft (Fourth Amend-
ment) Rules, 1965, 

·2. In the In~an Aircraft Rules, 1937-

(i) Ito sub-rule (1) of rule 134, the fo~gproviso .sbaU' 
be added, namely:-

"Provided that the Central Gov'ernment may in accord-
ance with, and subject to the provisions contained in, , 
:Schedule XI permtt tUly person to operate 'lillY 
'Sclteduled air transport service, not for the time being' 
operated by the Corporations or 'their associrrtes;" 

(il) after Schedule X, the following Schedule shall be added, 
namely:-

"SCHEDULE XI 

(See~oviso ~ Bub-rule -(I) of rule 1M) 
GRANT OF PE'mVFISSlON TO PERSONS OTRER THAN 'l"H1C 

CORlPORATIONS OR THEIR ASSOCIATES TO OPERATE 
SCHE:DULED AIR TRANSPORT SERVICES 

1. Permission to (1perateScbedule air transport service in· 

'13 
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;PUl'su~ce of the proviso to sub-rule (1) of rule 134 (hereinafter 
referred to as the permit) may be granted either-

(i) to a citizen of India, or 

(ii) to a company or a body corporate provided that-

(a) it is registered and has its principal place of business 
within India; 

(b) the Chairman and at least two thirds of its Directors 
are citizens of India; and 

(c) its substantial ownership and effective control is 
vested in Indian nationals. 

2. The Director General shall be the authority to examine the 
:applications for permits and for issuing, cancelling or suspending 
such permits. 

3. The Central Government may appoint two or more persons 
possessing specialised knowledge and experience of Civil Aviation to 
act as advisers to the Director General to assist him in the perform-
ance of his functions under this Schedule. 

4. The Central Government may appoint a Secretary and such 
other persons a~ may be considered necessary to assist the Director 
General in the discharge of the duties conferred on him by this 
Schedule. The Secretary and aU such persons shall be subordinate 
to and under the administrative control of the Director General and 
form part of his establishment. 

5. (1) Every application for a permit shall be made to the 
Director General not less than ninety days before the date on which 
it is desired to commence the service unless the Director General 
has appointed a last date for the receipt of applications in which 
case the applications shall be made on or before that date or such 
later date as may be fixed by the Director General. 

(2) Every application shall be made in such form. and contain 
such particulars as may be prescribed by the Director General and 
shall be signed by the person applying for ,the permit and, if mad" 
by anybody corporate, shall be signed by a person duty authorized 
in that behalf by such body shall be accompanied by such parti-
culars as may be required for the purposes of this Schedule. 

(3) A fee of Rs. 200.00 shall be payable in respect of every 
':pplication for a pP.rmit. 
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6. The Director General shall cause to be published in the 
Official Gazette, particulars regarding each application for a permit 
.and the date, not being less than t!ili'tY days after the elate of pub-
lication, on which the application shall be taken into consideration. 

7. (1) Any person may, not less than ten days before the date 
'specified for the consideration ot' the application by the Director 
oGimeral, make a representation to the Director General in writing. 
accompanied by the appropriate fee setting out the specified grounds 
on which the representation is made. A copy of every such repre-
sentation shall be sent by the person making it to the applicant for 
the permit at the same time as it is sent to the Director General and 
a certificate to that effect shall be attached to the representation. 
The Director General may, at his discretion, give an opportunity 
to the person malting the representation to state his views in the 
presence of the applicant for the permit The Director Gener?' 
may, at his discretion, require any person making a representation 
under this paragraph to produce evidence in support of any stat' 
ment he may make. 

(2) A fee of Rs. 100.00 shall be payable in respect of every re-
presentation made in purSlldnt~ of sub-para,l7I'aph (1): 

Provided that if the representation is made by any department 
·of the Government. no fee shaij be payable in respect of such repre-
sentation. 

8. (1) The Director Ckneral 'Shall consider the application for 
.permit and any representation made in respect thereof as speedily 
as possible and may, at his discretion, either refuse or grant the 
permit for such period and subject to such conditions as may be 
specified in the permit. The Director General may, in his discretion, 
allow an opportunity to the applicant or his representative, for 
appearing before him in support of the app!ication and may also 
give an opportunity to the person or persons making representations 
against the application to appear before him at the same or different 
times. 

2. For the disposal of the application, the Director General shall 
~onsider, in particular, 

(i) whether having regard to the applicant's experience and 
financial resources and his ability to provide satisfactory 
equipment, organisation and staffing arrangements, and 
having regard also to any contravention in respect of air-
craft operated by him of the provisions of the Aircraft 
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Act, 1934 (22 of 1934) and the rul. made thet-dU.nder, the 
appliC8At is competent and a fit and proper person to 
operate aircraft on Scheduled air transport services; 

(u) the provisions made or proposed to be made against any 
liability in respect of 1088 or damage to per80ns or pro-
perty which may be iJllCU1Ted in connection with the air-
craft operated. by the applicant; 

(iti) the existing or potential need or demand for the Sche-
duled air transport aenice applied for; 

(iv) in the eaae of any Scheduled air transport service pro-
posed, the adequacy af any other air transport !lenriee 
already authorised under rule 184 or under the Air Cor-
poration. Ad, 1968 (2'1 of lHa); 

(v) the extent to wbich any Scheduled air transport service 
proposed would be likely to result in wuteful duplication 
of or in material diversion of traffic from, any air trans-
port service which is being or is about to be provided 
under a permission issued under role 134 or under the 
Air Corporations Act, 1953 (27 of 1953); 

(vi) any capital or other expenditure reasonably incurred or 
any financial commitment or commercial agreement 
reasonably entered into, in connection with the operation 
of aircraft on air transport teTVice by any person (includ-
ing the applicant); 

(vii) if the tariffs for the proposed Scheduled air transport 
service are reuonable; and 

(vi.I!i) any objections or representations made in accordance with 
the provisions of this Schedule or any other law in force. 

(8) The Director General may, at any time, require the applicant 
to furnish any information which the Director General considers 
necessary for deciding the application. The Director General may 
also require the applicant to produce evidence in support of any 
Information that the applicant may have furnished. 

9. The permit shall he valid for a period not exceeding flve years 
as may be fixed by ofJhe Director General at the time it is granted. 



,,-
to. The permit shall contain, amone others, the following 

matters, nanH!'ly:-

(i) the places at which aircraft mayor shall land for traffic 
or other pu~oteS; 

(ii) the aircraft to be used; 

(iii) the observance of a Schedule of air services approved 
from time to time by the Director General; 

(iv) the maximum and minimum fares and freight rates to be 
charg~d for the transportation of passengers and goods. 

11. The grant of permit shall not be construed as in any WSIY 
absolving any person from the obligation of complying with the 
provisions of the Aircraft Act, 1934 (22 of 1934), the Indian Carriage 
by Air Act, 1934 (20 of 1934), or with the rules made thereunder, 
or with any other statutory provision. 

12. Any Scheduled Air transport service operated in accordance 
with t.bis Schedule shall comply wilh the safety reqUirements with 
respect to air routes, aircraft and aircrew prescribed in Schedule 
VIII. 

13. (1) The holder of a permit shall maintain an Operations 
Manual in the form approved by the Dipector General. 

(2) The Operations Manual shall, in addition to any other rele-
vant informat\cln, con~'qin thE' following pHrticulars, namely:-

(a) instructions outlining the responsibilities of operations 
personnel pertaining to the Conduct of flight operations, 

" (b) the flight crew for each stage of all routes to be ftown 
including the deSignation of the succession of command, 

(c) in-flight procedure, 

(d) emergency flieht procedure, 

(e) the minimum safe flight altitude for each route to be 
flown, 

(f) the circumstances in which a radio Hstea.ing watch fa to 
be maintained, 

(g) a list of the navigational E"quipments to be curled, 

(h) any other information required to be iIlducied hJ the 
Director GeneraL 
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(3) A copy of the Operations Manual, or such part of the Manual' 
as may be prescribed by the Director General, shall be carried in. 
all aircraft engaged in Scheduled air transport service. 

14. All aircraft engaged in Scheduled air transport service shall 
carry a 'Route Guide' which shall, in addition'to any other relevant 
information, contain the follOWing particulars, namely:-

(a) communication facilities, navigation aids and a list of 
aerodrome~, availabl~ on the routE' to be flown, 

(b) instrument 'let down' procedure for aerodromes on the 
route, or, those likely to be used as 'alternates', 

(c) meteorological minima for each of the aerodromes on the 
route to be flown and that are likely to be used as 
regular or alternate aerodromes, 

(d) specific instructions for computation of the quantities of 
fuel and oil to be carried on each route, havin~ regard 
to all the circumstances of operation, including the possi-
bility of the failure of one or more engines of the aircraft, 
and 

(e) any other information required to be included by the 
Director General. 

15. (1) If the Director General is satisfied that there is sufficient 
ground for doing so, he may, for reasons to be recorded in writing, 
cancel the permit or suspend it for ~y specified period. He may 
also, during the investigation of any matter, suspend the permit. 
The decision of the Director General as to whether there are 
sufficient grouD'is for cancpllation or susppm;ion of ,the permit shall 
be final and binding. 

(2) Without prejudice to the generality of the power in sub-
paragraph (1), the Director General may cancel or suspend the 
permit for such period as he thinks fit, if he is satisfied-

(a) that any of the conditions of the permit has not been 
complied with and the failure is due to any wilful act or 
defauit on the pP.lt of the holder of the permit or by any 
of his servants or agents, irrespective of whether or not 
such wilful act or default of the servant or agent was 
with the knowledge or approval of the holder of the 
pennit; or 
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(b) that the holder of the permit has failed to establish .' 
we, efficient and reliable service; or 

(c) that having regard to the financial resources of the holder 
of the permit or the losses incurred by him, he cannot 
be relied upon to continue the operation of the service in-
a safe, efficient and reliable manner; or 

(d) that such substantial changes have taken place in regard, 
to the matters specified in sub-paragraph (2) of paragraph 
8 as to render it necessary or expedient in the public 

.. interest or in the interest of safety to canct!l or suspend 
the permit; or 

(e) that the permit was obtained by fraud· 
(3) Before any action is taken under sub-paragraph (1) or sub-

paragraph (2) the Director General shall give to the holder of the 
permit not less than fifteen days' notice in writing specifying the 
ground or grounds upon which it is proposed to cancel or, as 
the case may be, suspend the permit and shall give him an oppor-
tunity of showing cause either in writing or by appearing in per-
son before the Director General against the action proposed to be 
taken. . ~" i 

(4) Notwithstanding any thing contained in sub-paragraph (3), 
the Director General may, if he has reason to believe, on reliable 
information that it is expedient in the interest of public safety so 
to do, summarily suspend the permit with a view to make further' 
enquiry and take action. 

(5) The permit shall cease to be in force from the date of such 
cancellation or suspension unless otherwise directed. 

16. The Director General may, at any time, whether of his own' 
motion or on an application made by any party, correct clerical or 
typographical error in any of his orders arising from any accidental' 
slip or omission. 

17. The Director General shall cause to be published in the 
Oftlcial Gazette his decision regarding cancellation or suspension of 
the permit. 

18. Any permit granted under this Schedule shall not be capable' 
of being transferred or assigned except with the specific permission 
of the Director General: 

Provided that in the event of death, or bankruptcy of tb' 
holder of the pennit or of the appointment of • reeeI-.e. ~ 
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lIlIU18ger or Wust'efl, in rl~bltioD, to the business of ta 
holdl:'I'. the person f:-r thv time beillg carrying on that 
business shall, if he makes an application wUhin 14 days 
of the said event to the Director General for a new pe~t, 
be entitled to continue the operation of the Scheduled air 
transport service until the application is disposed of, or 
unless the Director General has directed otherwise in the 
interest of public convenience. 

19. Nothing herein contained shall be construed as conferring 
upon the holder of a permit on its expiry any right to th~ issue of 
.a new permit for the operation of a service on the, ,same route or tQ 
the continuance of any other benefits under this Schedule: 

Provided, however, that if the holder of a permit appli'es for a 
new pennit to continue the operation for a further period 
and if the Director General is satisfied that tb'e Scheduled. 
air transport service has been operated efficiently and in 
the best interests of the public and that th'e Corporations 
or their associates do not propose to operate on the route. 
the Director General shall give preference to the holder 
of the permit. 

20. (1) The permit shall be kept at the prmci~ ofti,ce of the 
'holder thereof and shall b'e produced for inspection on demand by 
any Magistrate, any Police Offi.cer not below the rank of a Deputy 
Superintendent of Police, any officer of customs, any Gazetted Offi-
cer of the Civil Aviation Department, or any other person authorised 
'by the Central Government, or the Director General by special or 
general order in writing in this behalf. 

(2.) A copy of the permit shall be displayed at a cotUlpicuous 
place in the principal traffic offi.ce of the holder of the permit. 

(3) On the expiration of a pennit, whether by e:tB\uc: of time or 
in consequence of a decision of the Director General under tail 
'Schedule or when a permit is suspended by the Director General, 
the holder shall surrender the permit to the Director General for 
,c~nation or endorsement as the case may be. 

21, The holder of a permit 9hall perform such sel"Vices for the 
conveyance of mails (with or without officers pf the post oftlce in 
charge thereof) 01\ a Scheduled air transport service as the Director 
General of Posts and Telegraphs may from time to time require. 
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'nle remuneration for any service performed in purauanee o!. INCh 
:requirement shall be such as may be agreed to between th'e holder 
f1f the pennit and the Director General of Posts and Telegrapha,' 
and, in th'e event of disagreement between them. as may be deter-
mined by the Central Government upon a reference made to it by 
either of them. 

22. Every person to whom a permit has been granted under t.hia 
Sehedule shall submit to th'e Director General in such form as mq 
be prescribed by him:-

(a) monthly returns regarding the operation of th'e pennittecl 
air transport service and other air transport operatiOlUl 
10 as to reach the Director General not later than 45 day_ 
after the expiry of the month to which th'e return relatel; 

(b) annual return showing the financial results of the 1Jeniee. 
or operations during each calendar year so u to red 
the Director Gen'eral nat later than three months after tbe 
expiry of the year to which the return relates; and 

(c) such other statements or returns u may be required by 
the Dir'ector General." 

'I'he General ldanager, 
Govl of India Pn., 
W", Deihl 

[F. No. lO-A/48-82/ARjAJ.f(22)] 

Sd./- S. N. KAUL, 
Uftder Seeref4f'1/ 'to the Gooemment of IMia. 

I 

.. ~ 



APPENDIX III 

(Vide reply to l'(;commendation No. 13 in Chapter II) 

General circular issued to State Governments for according high 
priority for acquisition of land for Civil Aviation. 

From 

No. 14-VB(24) /63 

GOVERNMENT OF INDIA 

MINISTRY OF TRANSPORT 

(Civil Aviation Wing) 

Soo P. N. Anand, 

, .... ! __ . Under Secretary to the Govt. of India. 

To 

The Secretary to the Govt. of .......• 

Revenue Department ......... . 

2. The Chief Commissioner/Administrator 
". 

Dated New Delhi the 17th October, 1983; 

Asvinct 1885/S. 

SUBJECT: -Land acqu.isition at variou.s civ,Z aerodromes-Avoidance 
of delay in acquisition proceedings. 

Sir, 

I am directed to enclose an extract of item 13 of Appendix X of 
29th Report (Third Lok Sabha) of the Estimates Committee, 1962-63 
concerning Civil Aviation Department wherein the Committee 
have desired that the State Governments should accord high priority 

_ for acquisition of land required by the Civil Aviation Deptt. for 
development of Civil Aerodromes. The State Government etc. are 
accordingly requested to issue necessary instructions to the District 

• .~ " 
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Revenue Authorities concernE'd to accord high priority for acquisi-
tion of lands required by the Civif Aviation Department for deve-
lopment of civil a'erodromes within their States/Territory as and 
when requests for such acquisition are made by the Civil Aviation 
Department/C.P.W.D. ~.\ 

No. 14-VB (24) /63 

Yours faithfully, 

Sd./- (P. N. ANAND) 
Under Secretary to the Government of India. 

Dated the 17th October, 1963. 

Copy forwarded for information to the Director General of Civil 
Aviation with reference to his U.O. No. 14-4/61-AP(B) dated the 
27th August, 1963. It is requested that necessary instructions may 
kindly be issued to the local officers of the CAD/C.P.W.D. to :pur-
sue the land acquisition cases promptly with the land Rcquisition 
authorities and to keep the D.G.C.A./ A.C.E. concerned informed 
of the developments and delays, if any, from time to time. 

Sd/- P. N. ANAND 
Under Secretary to the Government of India. 



APPENDIX IV 

(Vide reply to recommendation No. 1~ in Chapter II) 

Report of the Technical Team on the feasibiUty of shifting the 
testing tower of Kamani Engineering Corporation--trejerence: 
Minister of Shipping's D.O. Letter No. 4570-MS/63, dated the 
16th November, 1963 to the Minister of Supplies and Technical 
Development. 

The Technical Team appointed by the Government, consisting of: 

(1) Shri S. K. Sinha, Industrial Adviser, D.G. T.D., 
(2) Shri S. D. Patak, Supdg. Engin'ear PWD, Bombay. 
(3) Shri P. S. Krishnamurthy, Engineering Ofticer, CPWD 

New Delhi; and 

(4) Shri S. G. Deshpande, Controller of Aerodromes, BOnl-
bay Region, Bombay (Civil Aviation Deptt.) 

met in Bombay on the 1~ November, 1963 and examined the tech-
nical feasibility of shifting the testing tower of Kamani Engineer-
ing Corporation -from its existing location (shown in the attached 
map)· to some other site within the same premises. The Technical 
Team also discussed this proposition with the Technical Oftlcers of 
the lCamani Engineerine Corporation, viz., SI Shri Pherwani and 
Sbroft. 

2. After examination of the drawing, prima facie, the Technical 
Team was of the opinion that the testing towers could be appro-
priately shifted to the farthest southern portion of Kamani's pre-
miaea as indicated in the drawing with a red asterisk. 

3. Whilst un' the subJect, it ill also remarked that the entire pre-
misea of Kamani Engineering Corporation has been marked in the 
drawing with blue line. This area is also sub-divided into two por-
tions, viz, white portion and the green portion. 

(i) So far as the white portion is concerned, it is very much 
within the approach funnel and no new construction beyond 8 ft. 
height is permitted by the D. G. C . A. (il) So far as the gr"et!n por-
tion 11 concemed. the penniasible height of 8tl'uetures Increases u 

·No t Rtproductd. 
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one proceeds southwards, which will be S'een from the drawilll it· 
elf. ~ a matter of fact, the maximum height of structure that 
will be permitted on the extreme~outhern end of the J'I"een portio. 
will be approximately 145 ft. above the M.S.L. 

4. It is mentioned in this connection also tilat the area which 
Kamani Engin'eering Corporation wanted the Government to ac-
quire for them fOl' the purpose of shifting their testing tower, is 
shown in hatched line in the map itself. This portion is on the 
western side of Kamani's existing premises. The maximum height 
·of structure that will be permitted in this plot of land will be leea 
than what will be permitted in their own premises, vis-a-vis the 
location proposed, Accordingly, it will be seen that so far as the 
maximum permissible height is concerned, the location of the tower 
in their own premises offers greater scope than if they were to be 
muted to the new site to the west of Vihar pipeline. 

5. The height of their eXi'Sting testing tower is 122·16 ft. above 
M.S.L. If they shift to the proposed new site, it will be possible 
for them to put up a tower of atleast the same height, if not even 
more. 

6. On the suggestion of the technical representatives of the. Ka-
mani Engineering Corporation, an absolute replica of the existinc 
system was marked on the plan and they were uked to elUUlline thiii 
Proposal. 

7. Thereafter, the technical representative of Kamani Engineer-
ing Corporation submitted the following main difticulties wbicla 
would have to be encountered on this proposed new arrangement: 

(i) The TheodWite Station would fall beyond the premises of 
Kamani Engineering Corporation. 

(ti) The winches would also fall beyond the premises of !Ca-
mani Engineering Corporation. 

(iii) A 60 It. wide strip would have to be carved. out from the 
Hollow-ware shed and the Godown to accommodate ~be 
cables. 

(tv) As a result of this it would be nee'e888ry either to evict or 
to provide alternative accommodation within the Kaman; 
Engineering CorpQration prem1se8 to two concerns, YiE., 
MI'. Bomba,. PrOCe8tOrB Ltd. aDc1 Mil. Chunllal Kebta, 
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who are at present occupying a part of the Hollow-ware 
r.hed on lease. Also the Godown would be either badly 
Ihnmk or would have to be located somewhere else. 

(v) The Tata High Tension Tower. which is now located al-
most at the same place as the proposed testing tower site, 
would have to be shifted to somewhere else. 

(vi) The main entrance and the existing approach road inside 
the premises would have to be re-located to somewhere 
else to provide safety in case of snapping of the over-
head tension cables of the testing tower. 

S. The Technical Team then visited the site, along with the tech-
nical representatives of Kamani Engineering Corporation. and after 
inspecting the existing testing arrangements, came to the following 
conclusions: . 

(i) The new arrangement need not be an exact replica of the 
existing arrangements and hence the Theodolite Station, instead of 
being located on the left of the testing tower, can conveniently be. 
located on the right, for which enough space exists. 

(ti) The winches need not also be located outside the Kamani'", 
"premiS'es. These could be conveniently located within the premise!! 
as shown. ,~t may be mentioned in this connection that thehori-
zontal portion of the tension cable need not be of the same length 
as it exists at present. It could be shortened to locate the winches 
within the premises itself. 

As a matter of fact, the Teclmical Team could not appreciat~ 
very much the present arrangem'ent of passing the cables right 
through the middle of a manufacturing shop, which, as mentioned 
by the Kamani's, has to be closed on the days of testing the towers. 

(iii) The Technical Team also felt that carving out a 60 ft. width 
from the Hollow-ware shed and Godown would not at all be neceR-
sary. As a matter of fact, after the cables converge from the top 
()f the tower, thes-e 'could approprlatelybe conflne1i 'tol ~Jdth of 

. approXimately 5 ft. How.ever,: to provide suftk!ient elbow space a 
Width of 20 ft. should be enough. 

, A~cordingto the :layout' Ni>.· 2 "propotMfd'by the Tech.nieal Team 
:there WoUld be nO n~ssi-ty of breaking "cn'shifimg of the Godown 
or "the Hollow-ware shed·,' 'It will-be 'only necenary10 lall back on 
·6Itl6nu!eapassage'beloagin* 'to' ,m.man,FMetala • Al~s, which Is 



one of their sister concerns. All the same, if at all Kamani Engi-
n'eering Corporation be reluctant to utilise this vacant space of their 
sister concern, then one bay of the existing Hollow-ware shed and 
Godown need only be removed as per proposal No. 1. Alternative 
accommodation, in lieu of the dismantled bay, can be provided fOl' 
them in a new building constructed in the triangular vacant space 
at the entrance to the Kamani's premises. 

(iv) The Tata high tension tower can be easily removed from its 
existing location in the premises of Kamani's to the adjacent dump 
yard of Mis. Mukund Iron & Steel, or in the road berm where suffi-
cient spaC'e is available for locating this tower. 

(v) In the opinion of the T'echnlcal Team, there is no particular 
reason of shifting the main entrance anc!' the approach road to pro-
vide safety in the even1 of snapping the cables, since the cables can 
very well be guarded by providing appropriate guards. In fact, thee> 
new testing tower site would not encroach· on the present approach 
road to the factory. 

9. In conclusion, therefore, the Technical Team would like to 
state that in their opinion it should be quite feasible technically ill 
shift the existing testing tower system from the present location to 
the new proposed location, which will be within the premises of 
Kam.ani Enginering Corporation according to proposal No. I, or 
slightly encroaching on their sister c0ncerns premises as per pro-
posal No.2, whichever is acceptable to th'en.. 

(S. K. SINHA) 
Industrial Advi8er, 

DGTD. 

(P. S. Krisbnamurtby~ 
,E~gin~ring Oltker, 

CPWD, New Delhi. 

(S .. D. Patak) 
Superintending Engineer" 

CPWD, Bombay. 

(S. G. Deshpande) 
Controller of Aerodrome., 
Bomb4JI Region, Bom'b4Y, 

(Civil Aviation Deptt.) 



APPENDIX V 

(Vide reply to recommendation No. 19 in Chapter II) 

Jliftutes of the meeting held in the office of Shri M. S. Kannamwar, 
Chief Minister, Maharashtra, on the 20th November, 1963 regard
iftg removal of the testing tower, of Kamani Engineering Cor
pormion at Sa"ta Cruz: Ai1'pOrt. 

P M-

Maha,.aahtra Gover""""'t 

1. Shri M. S. Kannamwar, Chief Minitter. 
2. Shri P. K ~ Sawant, Home Minister. 
3. Shri V. P. N aik, Revenue Min.ister. 
4. Shri D. R. Pradhan, Revenue SecretarY. 

CefttraZ GooenaMetit 

1. Shri Raj Bahadur, Minister for Transport. 
2. 8hri T. R. Mantan, Deputy Secretary, Ministry of TraM-

port. 
3. Shri B. M. Gupta, Deputy Direetor-General of Civil Avia-

tion. 
'" Shri S. K. Sinha, Industrial Adviser, D.G.T.D. 
5. Shrl S. D. Patak, Supdg. Engineer. C.P.W.D. 
8. Shri P. S. Krishnamurthy. Engin'eermg OtBeer. CPWD. 
7. Shr1 8. D. Deshpande. Controller of AerodromIe. Bombay. 

Kama,,' l'''giMft'ifIg CorporOMa 

1. Shri It. R. K'amM' 
J. Shri Shall. 
I. Shri Delat. 
~ Sbri Pha ..... 
•. Shri DoU.L 
•. Shri Sbner. 

A.J.kn 

• 
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The following decisions were taken:-

(1) Government of India would acquire a plot of land measur1I1l 
about 10,000 sq. yds. belonging to Amar Chand Doshi which is at 
present leased out by the owners to the Kamani Engineering Cor-
poration. This land would after acquisition be leased out by the 
Govt. of India to the Kamani Engineering Corporation on long term 
lease of 99 years, to be renewed for a further period, on payment of 
a nominal rent of Re. 1. A request for the acquisition of this Ian\! 
would be made by the Centrol Government immediately to the 
Maharashtra Government. 

(2) The Kamani Engineering Corpor.ation would ilnmediately stw"t 
:lction for the construction of a n'ew tower on this land and as soon 
as new tower is erected, dismantle the existing tower and transfer 
testing operations to the new site. The Kamani ~g:illeering Cor-
poration would try to' comple"~ the work relatinp to the construction 
of new towers and dismantlement of the existing towers by 1st 
January, 1964. 

(3) It was decided that the> Kamani Engineering Corporation 
would prepare a revised draft agreem'ent and forward it to the Gov-
ernment of India for their approval after making necessary changes 
i·n accordance with the decisions taken at this m·eetin,g. 



APPENDIX, Vl 

,(Vide, nepl~ tg recommendations No. 53 and 54 in Chapter U), 

D~tai.l_' ter'lnS of reJ-erence to the Qne-Member" Peter S. Langford, 
Exper.t Committee. 

(i) Functions and responsibilities of the AeroD'autical Inspec-
tion Directorate of the C.A.D. and tIre possible lines of 
~rganisatiol\ and rationalisation C)f the methods of air-
worthiness control; 

(ii) P'\anctions and' responsibilities of the inspection organisa-
Hem of the-two AirUnes Corporations. as also the standard 
of maintenance and overhaul achieV'ed by them with a 
view to determining the extent to which supervision 
should be exercised by the officers of Aeronautical Ins-
p'ection Directorate of the C.A.D. on the inspecticn, 
maintenance and overhaul work of the Corporations; 

(iii) Ehctent to which supervision should be exercised by offi-
cers of the Aeronautical Inspection Directorate of the 
C.A.D. on the maintenance and overhaul work of non-
scheduled operators, Flying Clubs and other aircraft and 
engine overhaul organisations; 

(iv) Need for amending the present procedurf's for investi~a
tion of defects, failure etc., experienced by th~ two Cor-
porations and other operators; 

(v) Need for amending the present proc'edures for making 
modifications I inspections, mandatory; 

(vi) Need for amending the present proc'edures for conducting 
examinations in connection with the issue and endOfSt::-
ment of Aircra(i; Maintenance Engineers' and Flight Engi-
neers' liC'ences; 

(vii) Need for making it mandatory, that offie-ers of the Aero-
nautical Inspection Directorate of the C. A , D. should 
possess current A.M.E. licences; 



<.v.iii) Present iystem. of liaison between the Aeronautical 
Inspection Dir.ectorate of the C.A.D. and the Corpora-
tions and the need for improving the system so that 
speedy decisions on, technical problems can be given; 

(ix) Present system of training 01. officers ol. the Aeronautical 
Inspection Directorate. and suggestions towards imfJrove-
menta, if any; 

(x) 

.... 

Co-ordination between the Aeronautical Inspection Direc-
torate and the Directorate of Research and· Development 
in regard to related functions and responsibilities, such as 
airworthiness of aircraft, materials, etc. und'er manu-
facture, structural repairs, modifications, substitution of 
materials and laboratory investigation on failures of air-
craft and engine components, including quality checks on 
aeronautical materials; and 

(xi) Any other matters related to airworthin'ess control of Civil 
aircraft. 



APPENDIX VII 

A'ttaly#s rf the acti01l Eaken by G"i}eNtmem 1m the r~(!om,"endalions contained 
in the 1wtnry-Ninth Report of thr Estimates Committee (Third Lok Sabha) 

I. Total number of recommendations 

2. Recommendations 'which have been accepted by Go-
vernment (vide recommendations No. I, 3, 5,6,1,8, 
9.10, II, 12,13,14. IS. 17.18,19, lO. 22.23,24,26, 
27, 28, 29, 30,31,3'2,33,34,35.36,37,38,37,40, 
41 ,42, 43, 44, 45,46.47,48, 50. 51 52 ,53, 54, 55, 
56, 57, 58, 59. 60,61,62,63,64,65,66,67,68, 70, 
71, 73, 74, 76, 77, 78 and 79 included in Chf1.PLcr 
11) 

80 

Percentage to total . 87.5 % 

3. Recommendations which the Committee .do not 
desire to pursue in view of Government's reply (vide 
recommendations No. 4(i), 4(ii), 16. 21,25, 49, and 69 
included in Chap'.:er III) 

Number 

Percentage to total 

4. Recommendations in respect of which replies of 
Government have not been accepted by the Com-
mittee (vide recommendation No. 72, included in 
Chapter IV) 

Number 

Percentage to total 

S. Recommendations in respect of which final reply 
of Government ill still awaited (vide recommendationli 
NO.2 and 75 included in Chapter V) 

Number 

Percentage to total 

92 
oM.G IPND --LSI -2S31(Aii)LS -2'.)- J::l.' 7-11 3S 

7 

9.00% 

I 

1.00% 

2 

2.5% 



51. 
No. 

"7. Bahrec Broth_d, 188, Lal-
patrai lVlarkct, Delhi-6. 

a8. Jayana Book Depot, Chap-
parwala Kuan, Karol 
Bagh, New Delhi. 

)9. Oxford Book & Swionery 
Company, Scindia House. 
Connaught Place, New 
Delhi-I. 

)0. People's Publishing House, 
Rani Jhansi Road, New 
Delhi., 

JI. The United Book Agency, 
48, Amrit Kaur Market, 
Pahar Ganl, New Delhi. 

32. Hind Hook House, Sa. 
Janpath, New Delhi. 

AaeIICY SL Name of Alent 
No. No. 

66 

68 

88 

33. Bookwell, 4. Sanl Naran-
kari Colony, Kingsway 
Camp, Delhi-9· 

MAN IPUR 

34- 8hri N. Chaoba Sing!., 
News Agent, Ramlal Paul 
High School Annexe. 
Imphal. 

AGBNTS IN FORBIGN 
COUNTRIES 

J,. "Mle Secretary. Establish-
ment Department, The 
High Commission ofIndi •• 
India House, A1dwych. 
LONDON, W.C.-2. 

Aleney 
No. 

77 
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